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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO. 105 OF 2021

IN THE MATTEROF:
YANATI SRINTVASULU
REDDY & ANOTHER

THE CHIEF SECRETARY,
GOYT. OFANDHRA PRADESH
& OTHERS

REPLY AFFIDAVIT

YS

...APPLICANTS

...RESPONDENTS

ON BETIALF OF RESPONDENT NO.2. UNION OF

INDIA IMINISTRY OF ENVIRONMENT. FOREST AI{D CLIMATE
CHANGEI

I, Dr. Suresh Babu Pasupuleti, aged about 36 years, S/o Bhaskara Rao Pasupuleti

currently working as Scientist 'D' in the Mnistry of Environment, Forest &
Climate Change, tntegrated Regional Office, Vijayawada - 520010 do hereby

solemnly affirm and state on oath as follows:

MOST RESPECTFULLY SHOWETH:

l. That, I am Dr. Suresh Babu Pasupuleti working as Scientist'D' in the

Ministry of Environment, Forest & Climate Change, Govemment of India

(hereinafter referred to as 'MoEF&CC') and as such I am conversant with

the facts and circumstances of the case and I have been authorized to file the

affidavit on behalf of Union of India Respondent No. 2 herein.

2. That I have read and understood the content ofApplication underreply and I
deny each and every averment made therein except those which are admitted

expressly by the deponent. The averments which are not denied may be

deemed to have been denied by the deponent.

3. It is submitted that the present Application has been filed on account of
pollution related environmental concems arising from the IWs Sri

Damodaram Sanjeevaiah Thermal Power Plant of 2400 MW and IWs

Sembcorp Energy India Limited (Project-l) of 660 MW located in Nellatur

village in Nellore district of Andhra Pradesh. The applicant has alleged that

discharge of toxic effluents, chemicals, dumping of tonnes of fly ash and
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dumping of waste into Chinna Cheruvu & Pedda Cheruvu agricultural lands

has caused water contamination and air pollution in the residential localities.

It has also been alleged that environmental impact assessment study, in order

to assess the present environmental conditions and likely impact of the

thermal power plants on air, land, water, was not conducted properly.

Further, the applicant has raised environmental concerns with regard to loss

of marine ecology, lack of definite plan to dispose of the utilized ash in the

ash pond and non-implementation of environment management plm to
mitigate the impacts due to establishment of power plant. The applicant has

further alleged that neither any rehabilitation measures 6s ssrnmrrnity

developmental activities were initiated nor any steps were taken for green

belt development in order to control dust and noise pollution.

Another grievance that has been mentioned in this application is regrding

large scale damage caused to the agricultural lands, thereby causing loss of

income, and polluted water wells due to spread of fly ash released from the

thermal power plants in question, thereby causing health hazards to the

inhabitants and cattle.

4. It is submitted that in light of above, the applicant had sought relief as

mentioned below:

a. To direct the respondents to pdy compensation of Rs. 2, 84, 56,000 -
00/- to the l"t applicant and Rs. 3,30,10,000 - 00 to the 2d applicant

for the loss sustained by them due to the power project of

8'h respondent working under control of other respondents;

b. To pass ordersfor costs ofapplicotion

5. That the matter came up for hearing on 16.09.2021 wherein the Hon'ble

NGT, in order to ascertain the genuineness of the allegations made,

appointed a Joint Committee that consisted of 'Senior Oficer from

MoEF&CC, Integrated Regional Ofice, Chennai'amongst other member

organizations. The relevant extact of the order dated 16.09.2021 is

reproduced below:

"12. In order to ascertain the genuineness of the allegations made in the

application and also alleged violations and pollutions if any caused, which

said to have been resulted in the alleged economic loss for the applicants,

we feel it appropfiate to appoint a joint Committee consisting of (l) The
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District Collector, Nellore District (2) a Senior Oficer from the Ministry of

Environment, Forests and Climate Change (MoEF& CC), Integrated

Regional Offce, Vijoyawada, (3) a Senior officerfrom the Central Pollution

Control Board (CPCB), Regional Ofice, Chennai (4) a Senior

fficer/Scientist from Acharya N.G. Ranga Agncultural University

(ANGRAU), Andhra Pradesh, (4) a Senior Officer from Andhra Pradesh

Pollution Control Board (APPCB) os deputed by its Chairman to inspect the

units in question and sabmit a factual os well as action taken report if there

is any violationfound.

13. The committee is directed to oscertain:-

,. Whether the respondents I and 9 are having requisites

perm is sions/clearance for running their units,

ii). Whether any violations were committed by the respondents 8 and 9

qgainsl the conditions imposed in the consent/cleatance granted,

iir. Whether there was ony pollution caused on account of the operation of
the respondents 8 qnd 9 units.

iv). I4thether any environmental damage including soil as well as the

water has been caused on account of the operation of the respondents 8 and

9 units, if so what is the nature of damage caused to the environment,

,. Wrhether any loss of soil fertility resulting in reduction of the

agricultural income has been caused to the applicants on account of any

alleged pollution said to have been caused by the respondents 8 and 9 units

and if so, what is the quantum of compensation to which they are entitled

-for,

vi). Suggest the ways and means if there is any pollutionfound, to dvoid

the same infuture to be carried out by the respondents 8 and 9,

vii). l{hether there is any deficiency in the pollution control mechanism

provided by the respondents 8 and 9 ond if so, what is the nature of
modification or up gradation requiredfor mitigating the alleged pollution if
any caused, on account of their operation."

6. That the MoEF&CC grants Environmental Clearance (hereinafter referred as

'EC') to Thermal Power projects in accordance with the provisions laid

down in Environment Impact Assessment Notification, 2006 and its
amendments thereof. The EIA Notification, 2006 clearly specifies the

4



purpose of such grant ofEC before start ofany construction work in case of

new projects or expansion and modemization of existing projects or

activities. The proposed project falls under project activity l(d) Coal Based

Thermal Power Plant of Category A. The proc€ss involved for grant of EC is

as following:

Stage (l) - Screening

Stage (2) - Scoping - i.e. prescribing Terms of Reference (TOR) or

undertaking detailed Environment Impact Assessment Studies.

Stage (3) - Public Consultation - to be conducted by the respective State

Pollution Contol Board/UT Pollution Contol Committee.

Stage (4) - Appraisal - by Expert Appraisal Committee (EAC)

7. The process involving grant of EC is tansparent & is placed in public

domain including the application for grant of EC, submissions and

supporting documents filed by the project proponent, the minutes of meeting

of the EAC/SEAC and the EC issued in the case.

8. That with respect to Environmental Clearance granted to IWs. Sri

Damodaram Sanjeevaiah Thennal Power Station following is submitted:

a. The Ministry vide EC dated 17.07.2007, after the proposal was

considered by the EAC, granted Environmental Clearance for

establishment of 2x800 MW lv[/s. Sri Damodaram Sanjeevaiah

Thermal Power Project located at Krishnapatram, Nellore, Andhra

Pradesh in an total area of 1250 acres. Thereafter, the Project

authorities requested for extension of environmental clearance issued

vide this Ministry's letter dated 17.07.2007. The proposal was

recommended by the Expert Appraisal Committee (Thermal Power) in

its 64hMeeting held during January 7'8,2013.In acceptance of the

recommendation of the Committee, the validity period of the

environmental clearance letter issued by this Ministry's letter dated

17.07.2007 was extended for a further period fill 16.07.2017 vide

Ministry's letter dated I 0.06.201 3.

b. It pertinent to mention that the project authorities vide online

application dated 25.09.2014 requested for the expansion of the

thermal power plant in question by addition of 800MW (Stage II)

capacity. Based on the recommendation by the EAC (Thermal Power)

.{\
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in its 34mminutes of meeting held during 29d'-30thApril, 2015, the

Ministry granted EC for establishment of 800MW (Stage-II)

Supercritical Thermal Power Plant within the premises of Stage-I

Power Project vide EC Letter no. J-13012125/2012-IA.[I (T) dated

02.07 .201s.

c. Thereafter, the project authorities requested for grant ofpermission to

raise the ash dyke height by 5m. During the deliberations held by the

24thEAC meeting on23.01.2019, it was noted that as per site visit

conducted by RO, MoEF&CC the PP has started construction of ash

pond in an area of 149 acres in place of'area to be developed under

green belt'without prior permission from the Ministry.

d. Taking cognizance of this fact, the Ministry issued a show cause

notice to the Project Proponent vide letter dated 24.04.2019 for

providing explanation behind the reported fact ofviolation' Based on

the reply submitted by the Project Proponent vide their letter dated

13.5.2019, a personal hearing was conducted in the Ministry on

25.06.2019.

e. In acceptance of recommendations of EAC in its meeting held on

23.01.2019, in view of the justifications submitted by the PP in the

personal hearing held on 25.06.2019, the Ministry vide letter dated

03.09.2019 granted pennission for carving out 30 acres of ash pond

by creating a diversion bund in 149 acres area as an exigency and may

use for dumping of fly ash till the height of existing ash pond is

increased from 5 m to l0 m, after obtaining NOC Andhra Pradesh

Pollution Confiol Board subject to following additional conditions:

i. The greenbelt to be developed in 420 acres as per the

commitment made in the Environment Management Plan

in the Phase-II EIA shall be clearly demarcated and

developed within a period of two years. The action plan

shall clearly demarcate the area & land survey numbers,

number of saplings to be plonted, budget earmarked,

number of persons engaged, maintenance work such as

providing water and manure and time bound action plan,

which is to be sabmitted to the Ministry, its regional

ofice ond APPCB within 3 months.

1\
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ii. A bank guarqntee of Rs. l0 crore is to be deposited with

the Andhra Pradesh Pollution Contol Board for
developing greenbelt in an areo of 420 acres within two

years, failing which the amount will be forfeited to the

APPCB. The APPCB shall conduct a site visit and submit

the report on greenbelt development in 420 acres in this

regard. The APPCB afier submission of site visit report

may directly forfeit the amounl in case the greenbelt is

not satisfactorily developed.

iii. A committee comprising of members fiom State Forest

Department, State Biodiversity Board, State Wildlife

Department ond AP Pollution Control Board (Nodal

Ofiicer) shall be formed to plan, guide the selection of

species & plan of development and to oversee the

progress ofthe greenbelt. Expendiure towards quorterly

meetings and functioning of the committee is to be bome

by Ws APPDCL (Proponent). The Committee hqs to

submit the sit monthly reports on progress of the

greenbelt to the Ministry and its Regional Ofice.

iv. The temporary diversion bund with on area of j0 acres is

to be carved out from second ash pond which vas

already constructed.

v. The remaining area (ll9 acres) as part of second ash

pond shall be restored and thick greenbelt shall be

developed. Subsequently, temporary diversion bund of30

acres shall be abandoned as committed by the Proiect

Proponent.

vi. Increasing the dylcc height ofexisting ash pondfrom 5m

to l0 m is permitted.

vii. The greenbelt of 420 acres as part of the EIA/EMP is to

be developed. In case, suficient land is not available, it

may be purchased at suitable location for developing

greenbelt. Funds in this regard sholl be allocated and the

time bound action plan shall be submitted within 3

months.
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yiii. The unutilized ash in the domestic market shall be

exported as the Krishnapdtnam Port is located at 5 hn

from the power plant.

it. A study on ffict of Jly ash on surrounding agriculture

fields shall be conducted by Acharya N.G. Ranga

Agricultural University. Findings of the study along with

report shall be submitted to the Ministry ond its Regional

Ofice within 6 months.

x. The desalination plant with cdpacity of 60 MLD under

construction shall be operationalized within slr months.

Mixing of saline water with fly ash for disposal into the

osh pond sholl not permit once desalination plant is

commissioned to prevent saline water intrusion into the

groundwoter.

xi. Any directions issued by the State Pollution Control

Board w.r.t submission of bonk guarqntee, etc. shall be

complied.

xii. The permission is subject to the outcome of Civil Appeal

No.4699/2014 which is pending before Hon'ble Supreme

Court.

f. Further, the Project authorities vide online application dated

13.08.2019 requested for grmt of pemrission to use additional ash

pond of 70 acres for disposing unutilized ash. The EAC (Thermal

Power) in its 32ndmeeting held on 23dAugust, 2019 after detailed

deliberations, reiterated the earlier recommendotion that i0 acres

qrea to be used as ash pond ds an emergency ash pond and didn't

recommend for granting permission of using onother land of 70 acres

located adjacent to this land. The following additional conditions

have also been stipulated:

i. The repon offly osh generqtion and utilization os per the Fly

ash Notification shall also be submitted to Ministry and its

Regional ffice. Copy of agreements made for Jly ash and

bottom ash utilization shall also be submitted.

ii. At least 50 m width of greenbelt around the periphery of

existing ash pond of 100 acres and diversion bund of j0 acres.

JI
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The time bound action plan along with financial allocation

shall be submitted to the Ministry within 3 months.

iii. Ministry may take a separate call for permitting use of 70 acres

of land as requested by the PP to dispose fly ash based on the

recent notificotion of the Ministry i.e. permitting mine voids for
disposal oflly osh by the owners of Thermal Power Plants.

iv. Exploring altemote options for importing the ash, if it is not

utilized in the nearby area as the Krishnapatnam port facilities

are available nearby for exporting. "

g. In view of the EAC recommendations in its meeting held on

23'dAugust, 2019, the Ministry vide EC amendment letter no. J-

1301212512012- IA.II (T) dated 27.02.2020 permitted the use of

additional area of 30 acres for disposal of ash.

The Copy of EC/EC amendment letters dated 17.07.2007, 10.06.2013,

02.07.2015,03.09.2019 and 27.02.2020 as well as copy of Show cause

notice dated 24.04.2019 are annexed as Annexure (Colly) No.l-

6 respectively.

9. That with respect to Environmental Clearance granted to lWs Sembcorp

Energy India Limited Thermal Power Station following is zubmitted:

a. Based on the information submitted by the Project proponent and after

considering the said project in accordance with the provisions of the ELA

Notification, 2006, the Ministry vide EC dated 04.11.2009 granted

Environmental Clearance for establishment of 3 X 660 MW @hase-I:

2x660MW and Phase-II: 1x660MW) lWs Sembcorp Energy India Limited

Thermal Power Project fFormerly Thermal Powertech Corporation lndia

Limited-TPCILI located at Painampuram & Nelaturu Villages, Muthukur

Mandal, SPSR Nellore District, Andhra Pradesh in an total area of 1367

acres. Thereafter, the Project authorities requested for extension of validity

of environmental clearance issued vide this Ministry's letter dated

04.11.2009. The proposal was recommended by the Expert Appraisal

Committee (Thermal Power) in its 246 Meeting held during 306-

3l'tOctober,2014.In acceptance of the recommendation of the Committee,

the validity period of the environmental clearance letter issued by this
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Ministry's letter dated 04.112009 was extended for a further period till

03.11.2015 vide Ministry's letter dated 02.03.2015.

b. Thereafter, vide online application No. IA/AP/TIfr,/1045812009, Ms

Sembcorp Energy India Limited sought fiansfer of EC to their name from

lWs Thermal Powertech Corporation (India) Ltd. Based on the

inforrnation/clarif,rcation furnished by the project authority and as per the

EIA Notification,2006, the EC letter dated 04.11.2009 and its validity

extension letter dated 02.03.2015 was transferred in favour of lWs Sembcorp

Energy India Ltd. vide EC amendment dated 09.10.2019.

The Copy of EC letters dated 04.11.2009; 02.03.2015 and09.10.2019 are

annexed as Annexure (Colly) No. 7 - 9 respectively.

l0.It is submitted that the answering Respondent, following the aforementioned

comprehensive process and after examination of recommendation of the

reconstituted EAC (Thermal Power), granted the aforesaid Environmental

Clearances to both the projects in question i.e. M/s. Sri Damodaram

Sanjeevaiah Thermal Power Station qnd lu{/s Sembcorp Energt India

Ltd. vnder the provisions of the EIA Notification, 2006 with certain

environmental safeguard conditions as recommended by the EAC along with

general conditions with a view to minimize the possible environmental

concerns associated with the activity and to ensrue environment

sustainability.

ll.The relevant conditions stipulated in the environmental clearance granted to

both the projects in question, addressing the environmental concerns,

is reproduced below:

i. Fly Ash shall be collected in Silos in dry form and bottom ash

in hydro bins and its 100% utilization shall be ensured from the

day of commissioning of the plant. In emergency, the unutilized

fly ash/ bottom ash shall be disposed of at the proposed ash

disposal site through HCSD systern. (Condition no' xii, page

no. 2 of the EC dated 17.07.2007 granted to M/s. Sri

Damodaram Sanieevaiah Thermal Power Station)

ii. A greenbelt of l00m width shall be developed all around the

plant boundary and ash dyke covering an area of at least 170

ha. (Condition no. xv, page no. 3 of the EC dated 17.07-2007

10
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lV.

vl

vll

gronted to M/s. Sri Damodaram Sanjeevaiah Thermal Power

Station)

Green Belt consisting of three tiers of plantations of native

species around plant and at least 50 m width shall be raised.

Wherever 50 m width is not feasible a 20 m width shall be

raised and adequate justification shall be submitted to the

Ministry. Tree density shall not be less than 2500 per ha with

survival rate not less than 80 %. (Specific Condition no. nxiii

page no. 5 of the EC dated 02.07.2015 granted to M/s. Sri

Damodoram Sanieevaiah Thermal Power Station)

A bi-flue stack of 275 m height with exit velocity of not less

than 29.2 m/s shall be provided with continuous online

monitoring system. (Condition no. v, page no- 2 of the EC dated

17.07.2007 granted to M/s. Sri Damodaram Sanieevaiah

Thermal Power Station)

A stack of 275 m height shall be provided with continuous

online monitoring equipment for SOx, NOx and PMs & PM10'

Exit velocity of flue gases shall not be less that 22 m/ sec'

Mercury emissions from stack shatl also be monitored on

periodic basis. (Specific Condition no. x, page no' 3 of the EC

dated 02.07.2015 granted to Ws. Sri Damodaram Sanieevaiah

Thermal Power Station)

Desalination plant shall be installed for meeting the sweet water

requirement of the project. (Condition no. viii, pqge no' 2 of the

EC dated 17.07.2007 gronted to M/s. Sri Damodqram

Sanj eevoiah Thermal Power Station)

Regular monitoring of the air quality shall be carried out in and

around the power plant and records shall be maintained' The

location of monitoring stations and frequency of monitoring

shall be decided in consultation with SPCB. (Condition no' xvi,

page no. j of the EC dated 17.07.2007 granted to M/s' Sri

Damodaram Sanieevaiah Thermal Power Station)

For controlling fugitive dust, regular sprinkling of water in the

coal handling area and other vulnerable areas ofthe plant shall

vlu.
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x

x1

xll

x111.

be ensured. (Condition no. xvii, page no. 3 of the EC dated

17.07.2007 granted to M/s. Sri Damodaram Sanieevoiah

Thermol Power Station)

The project affected people shall be suitably rehabilitated atrd

compensation paid in accordance with the R&R policy of the

State Governmerfi. (Condition no. xviii, page no. 3 of the EC

dated 17.07.2007 granted to ]uI/s. Sri Damodaram Sanjeevaiah

Thermal Power Station)

The water quality shall be monitored at three locations around

the ash pond every six months. (Specific Condition no. xv, page

no. 3 of the EC amendment dated 02.07.2015 granted to M/s.

Sri Damodarom Sanieevaiah Thermal Power Station)

No water bodies including natural drainage system in the area

shall be disturbed due to activities associated with the setting

up/operation of the power plail. (Specific Condition no- xviii,

pdge no. 3 of the EC amendment doted 02.07.2015 granted to

Ws. Sri Damodaram Sanieevaiah Thermal Power Station)

Treated effluents conforming to the prescribed standards shall

be re-circulated and reused with in the plant. No effluents shall

be discharged outside the plant boundary except during

monsoon season. (Condition no. x, page no. 2 of the EC dated

17.07.2007 granted to lWs. Sri Damodaram Sanjeevaiah

Thermal Power Station)

Wastewater generated from the plant shall be treated before

discharge to comply limits prescribed by the SPCB/CPCB'

(Specific Condition no. xx, page no. j of the EC amendment

dated 02.07.2015 granted to lu{/s. Sri Domodaram Sanieevaiah

Thermal Power Station)

No water bodies including natural drainage system in the area

shall be disturbed due to activities associated with ttre setting up

/ operation of the power plant. (Specific Condition no. xviii,

page no. 3 of the EC dated 02.07.2015 granted to Ws. Sri

Damodaram Sanieevaiah Thermal Power Station)

xlv.
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xv

xvl.

xvii.

xviii.

xix.

The treated efiluents conforming to the prescribed standrds

only shall be re-circulated and reused within the plant.

Arrangements shall be made that effluents and stonn water do

not get mixed. (General Condition no. ii, page no. 5 of the EC

dated 02.07.2015 gronted to M/s. Sri Domodaram Sanieevaiah

Thermal Power Station)

Fly ash shall be collected in dry form and storage facility shall

be provided. Unutilized fly ash shall be disposed of in the ash

pond in the form of slurry. Mercury and other heavy metals will

be monitored in the bottom ash as also in the effluents

emanating from the existing ash pond. No ash shall be disposed

of in low lying area. (Specific Condition no. xxix, page no. 4 of

the EC amendment dated 02.07.2015 granted to M/s. Sri

Damodaram Sanjeevaiah Thermal Power Station)

Fugitive emission of fly ash (dry or wet) shall be controlled

such that no agricultural or non-agricultural land is affected.

Damage to any land shall be mitigated and suitable

compensation shall be provided in consultation with the local

panchayat. (Specific Condition no. xxx, pdge no. 4 of the EC

amendment dated 02.07.2015 granted to M/s. Sri Damodaram

Sanj eevaiah Thermal P ow er Stat ion)

Ash pond shall be lined with HDPE/LDPE lining or any other

suitable impermeable media such that no leakage takes place at

any point of time. Adequate safety measures shall also be

implemented to protect the ash dyke form getting breached'

(Specific Condition no. xxxi, page no. 4 of the EC amendment

dqted 02.07.2015 granted to M/s. Sri Damodaram Sanieevaiah

Thennol Power Station and Additional condition no. vii, page

no.2 of the EC doted 04.11.2009 granted rolWs Sembcorp

Energy India Ltdl

Green belt shall also be developed around the Ash Pond over

and above the Green belt around the plant boundary' (Specific

Condition no. xxxiv, page no. 5 of the EC dated 02.07'2015
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granted to M/s. Sri Domodaram Sonjeevaiah Thennal Power

Station)

xx. At least 50 m width of greenbelt to be developed around the

periphery ofexisting ash pond of 100 acres and diversion bund

of 30 acres. (Additional Condition no. iii, page no. 2 of the EC

dated 27.02.2020 granted to lvI/s. Sri Damodaram Sanieevaiah

Thermal Power Station)

xxi. Storage facilities for auxiliary liquid fuel such as LDO and

IIFO/LSHS shall be made in the plant area in consultation with

Department of Explosives, Nagpur. Sulphur content in the

liquid fuel will not exceed 0.5%o. (Additional condition no. xvi,

pageno.3 of the EC doted04.ll.2009 grantedto lWs Sembcorp

Energy India Ltd/

xxii. Regular monitoring of ground level concentration of SO2,

NOx, RSPM and Hg shall be carried out in the impact zone and

records maintained. If at any stage these levels are found to

exceed the prescribed limits, necessary control measures shall

be provided immediately' (Specific condition no. xxi, page no'3

ofthe EC dated 04.11.2009 granted tolvlls Sembcorp Energy

India Ltdl

xxiii. A good action plan for R&R (if applicable) with package for

the project affected persons be submitted and implemented as

per prevalent R&R policy within three months from the date of

issue of this letter. (Specific condition no. sii, page no' j of the

EC dated 04.1t.2009 granted tolWs Sembcorp Energy India

Ltd)

xxlv. Fugitive emissions shall be controlled to prevent impact on

agricultural or non-agricultural land. (Additional condition no'

xxxix, page no. I of the EC amendment dated 02.03.2015

granted to IWs Sembcorp Energy India Ltd/

Fly ash shall be collected in dry form and storage facility (silos)

shall be provided (as applicable). 100% fly ash utilization shall

be ensured from 4th year onwards. Unutilized ash shall be

disposed of in the ash pond in the form of slurry form. (Specific

xxv.
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xxvii. Adequate dust extraction system such as cyclones/ bag filters

and water spray system in dusty areas such as in coal fumdling

and ash handling points, transfer areas and other vulnerable

dusty areas shall be provided. (Specific condition no. v, page

no. 2 of the EC dated 04.11.2009 granted to lWs Sembcorp

Energy India Ltd.)

xxviii. Shelter Belt consisting of3 tiers ofplantations around the plant

of l00m width and adequate ree density shall be provided.

(Specific condition no. xviii, page no. 3 of the EC datd

04.11.2009 granted to lWs Sembcorp Energy India Ltd')

l2.That it is also worthwhile to mention that the Joint Committee had submitted

its Report dated 22.03.2022, before the Hon'ble Tribunal' The Joint

Committee has observed major non-compliances against both the projects in

question and it has also assessed the environmental damage on account of

operation of units of the projects in question. The Joint Committee Report is

not produced in the present affidavit for the sake ofbrevity. The major non-

compliances observed by the Joint Committee are as follows:

A.* M/s Sri Damodaram Sanieevaiah Thermal Power Station-

xxv1.

111.

condition no. vi, page no. 2 of the EC dated 04.1 I .2009 granted

to IWs Sembcorp Energy India Ltd.)

Adequate safety measures shall be provided in the plant area to

check/minimize spontaneous fires in coal yard, especially

during summer season. (Specific condition no. xv, page no. 2 of

the EC dated 04.11.2009 granted to lv7s Sembcorp Energy

IndiaLtd.)

non-utilisation of 100% Jly ash & bottom ash,

inadequate measures taken for controlling fugitive emissions

from coal storage yard qnd Ash Pond

poor operqtion, maintenance & calibration of CAAQM stations

and on line monitoring system installed to monitor the efiluent

& emissions and

inadequate green development around the plant

4 j \
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B. M/s Sembcorp Energt India Ltd., Project -l
i. non- installation of closed shed, wind banier/wind breaking

wall coal storoge yard

ii. inadequate measures taken for controlling fugitive emissions

from coal storoge yard

iii. non- utilization of 100%Jly ash& bottom ash"

l3.That in light of above, after the perusal of the Joint Committee Report the

answering Respondent has issued Show cause notices dated 04.08.2022

under Section 5 of the Environment (Protection) Act, 1986 to IWs Sri

Damodaram Sanjeevaiah Thermal Power Plant and N{/s Sembcorp Energy

India Limited (Project-l) (Respondent no. 8 & 9) on account of non-

compliance of environmental conditions.

Copy ofShow cause notices dated 04.08.2022 is annexed as Annexure R-10

and Annexure R-I1.

l4.Thus, it is humbly submitted that the issued raised regarding considerahon

of EIA/EMP report are denied as the EAC after due deliberation and proper

examination of facts recommended the proposals for EC/EC amendment to

the project in question and actions were taken by the Mnistry as and when

any kind of violation has come to the notice of the Ministry. However,

submission made above and suggestions/ recommendations made in the

Joint Committee Report may guide in deciding the factual status of violation

committed by the project proponent and accordingly the Hon'ble Tribunal

may issue appropriate directions as deemed fit.

15.It is submitted that the present reply affidavit may kindly be taken on record

and the Hon'ble Tribunal may pilss appropriate Order(s), direction(s) as

deemed fit and proper under the facts and circumstances of the present

case. It is further submitted that this answering Respondent shall abide with

any directions passed by this Hon'ble Tribunal.

l6.That other/ancillary issues raised in the application under reply do not

pertain to the answering respondent. The Answering Respondent seeks leave

to make additional submissions, if required, during the course of the

*!^
o8 1!-\lproceedings.
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VERIX'ICATION

V€rifid at Vijayawada on l lt day of Augus! 2022.

I, the above named deponenL do hereby solemnnly afrrm md state that the

contents of above mentioned are true and correct to the best of my

knowledge and based on record and I have trot suppressed any mderial

fact.

loc l,-oou

.- DEPOIYEI\TI
sr. g-tcr ql l[glllt

'Dr. SURESH pABU PASUPUIEfl)
ffi6'd'/SCIENilST'D'qrr E.f6n / Govt of lndh

'Tdrq cMr {rf, /Mh. oa Env. FqtllCC
,r;EF #+q orqfiilq, hhgrtd Rlgirrl G

l?rqq-srs / MJAYAnnm,

t
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J-1301U20 I 2007-rA-rr (T)
Government of I

Ministry of Enviro

8Y SPEED PC}ST

Paryavaran Bhawan

,CGO Complex, Lodi Road
New Delhi-1i0003

Dated: 17s )uly,2A07

\b

I

?.:.

+t3
,..61r/"{or

To sl
The Chairman

\ 1-:':
Andhra Pradesh Power Development Company Ltd.,
2"d floor, Vidyut Soudha
Hyderabad- 500 082, A.P.

Sub: 2x800 MW Thermal Power project at Krishnapatnam, Nellore,
Anriirr a 'Pra<iesii 6y M I s Ancihra praoesh poWer Development
Company Ltd - Environmental Clearance Regarding,

Sir,

The undersigned is directed to refer to your comnnunication no.
APGENCo/Kr.ishnapatnam dated 03.04.2007 on the above mentioned subject.

2. It is noted that the proposal is for grant of environmental clearance under theprovisions of EIA Notification, 1994 for setting up of a 1600 MW (2x800 MW) thermalpower plant near Krishn^apatnam, District Nellore, Andhra pradesh. The coordinates ofthe poect site are t4D t9, 30" N latitude 3nd g00 7, 30,, E longitude. ffre [nO
requirement for the project is 1250 acres, which also includes land f6r coal conveyors.
The coal requirement is estimated as 13656 TpD. It is proposed to blend the indian
washed coal (70olo) and imported coal (30%). The water requirement is estimated as296400 m? /rlarr rarhirh \^,ill ha ^h+ri^^d F.^-. .-- -,,v,r, 5eo. IuuTo uU ZdtrulI OI dSn Wlll Oe
ensured from oay one. No ecologically sensitive area is reported within 10 Km from the
Drolect Doundary and no forest iand is involved. R&p, of Bg families is involved. public
neaflng was held on 6th January, 2007. Total cost of the project is Rs g432.14 crores
which includes Rs 132.00 crores for environmental protection measures.

3. The proposal has been considered by the Expert Appraisal Committee in
accordance with para 12 of the EIA Notification rjated 14rh septu'mOei ZOOir..iJ*itnparc 2.2.7 (i) (a) of the Circutar No. l-i1013/41i2006_IA.il(i) dated 13.10.2000. easedon the recommendations of the Expert Apprarsal Committee for Thermal powei anO

ta



Coal Mine Projects, Ministry of Environment & Forests hereby accords environmental
clearance to the said project under the provisions of EIA Notification 2006, subject to
implementation of the following terms and conditions:-

(i) No activities in CRZ area shall be taken up without obtaining requisite prior

clearance under the provisions ofthe CRZ Notification, 1991,

(ii) Supercritical technology shall be aJopted.

( iii) The Indian vrashed coal and impcrted coal shall be blended in the ratic of 700/c

and 30o/o. The blended coal to be used as fuel shall have sulphur content not
exceeding 0.620/o and ash content not exceeding 28.30lo.

(iv) Space provision shall be made for installation of FGD of reguisite efficiency of
removal of SO2, if required at later stage.

(v) A bi-flue stack of 275 m height with exit velocity of not less than 29.2 m/s shall
be provided with continuous online monitoring system.

f

(';i) !'{lEh ef,'icie:ic7{lc$iostatic Frccii.iiialoi (ESPs) kavirrg ei[rcrerry ot irg.9%'shatt
be installed so as to ensure that particulate emissions do not exceed ioo
m9/Nmr'

(vii)

(viii)

Low NOx burners shall be provided.

Desalination plant shall be installed for meeting the sweet water requirement cf
the project.

(ix) Closed Cycle Cooling system with natural draft cooling towers shall be provided.

Treated effluents conforming to the prescribed standards shall.be re.circulated
and reused rvith in the plant. No effluents shall be discharged outside the plant
boundary except during monsoon r;eason.

(x)

(xi) The condenser water blow down to be discharged into the sea shall be at
ambient temperature from the colcl water side.

(xi) Rain water harvesting should be adopted. Central Groundwater Authority /
Board shall be consulted for finalization of appropriate rain water
harvesting technology within a period of three months from the date of
clearance.

;1

Fly ash shall be collected in Silos in dry form and bottom ash in hydro bins and
its 100o/o utilization shall be ensured from the day of the commissioning of the
olant. In emergency, the unutitized fty ash/ bottom ash shal be disposjd off at

(xii)

rt
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the proposed ash disposal site through HCSD system. Borrow earth shall not be
taken from ash pond area for construction of ash dyke etc.

(xiii) Regular monitoring of ground water quality including heavy metals shall be
undertaken around ash dyke and the project area to asceftain the change, if any,
in the water quality due to leaching of contaminants from ash disposal area.

(xiv) Noise levels shall be limited to 75 dBA. For people working in the high noise
area, protective devices such as earplugs etc. shall be provided.

(xv) A greenbelt of 100 m width shall be developed all around the plant boundary and
ash dyke covering an area of at least 170 ha.

(xvi) Regular monitoring of the air quality shall be carried out in and around the
power plant and records shall be maintained. The location of monitoring stations
and frequency of monitoring shall be decided in consultation with SFCB. Six
monthly reports shall be submitted to this Ministry.

(xvii) For controlling fugitive dust. regular sprinkling of water in the coal handling arear-i ^Ih^' , t..l----r-l^.i: :J ,Jl: rr ,'-jii:i-;D;C ;i.ai; ll li ,c pi<i,lt si ,oii ue erlsur ed

(xviii) The project affected people shall be suitably rehabilitated and compensation paid
in accordance with the R&R poliry of the State Govei.nment.

(xix) The project proponent should advertise in at least two local newspapers widely
circulated in the region around the project, one of which should be in the
vernacular language of the local ity concerned, informing that the project has
been accorded environmental clearance and copies of clearance letters are
available with the State pollution Control Board/Committee and may also be seenin the Website of the Ministry of Environment and Forests in the
httD : I lenvfor.ntc.tn.

(rx) A separate environment monitoring cell.with suitable qualified staff should be set
up for implementation of the stipulated environmental safeguards.

(rxi) Half yearly repot on the status of implementaticn of the ccnditions and
environmental safeguards should be submitted to this Ministry, tne Aelional
Office, CPCB and SpCB.

(xxii) Regional Office of the Ministry of Environment & Forests located at Bangalore willmonitor the implementation of the stipulated conditions. e compteie iet ofdocuments including Environmental Impact Assessment Report, Environment
Management plan and the additional information / clarifications submitted
subsequently should be forvrarded to the Regional Office for tneir use-Juiing
monitoring.

r

&

Io



+

4

5

6

(xxiii) Separate funds shoulcj be al,ocatec, for implementation of environmental
protection measures along with item-wise break-up. These cost should be
included as part of the project cost. The funds earmarked for the environment
protection measures should not be diverted for other purposes and year-wise
expendifure should be reported to the Ministry.

(xxir,) Full cooperation should be extended to the Scientists/Officers from the Ministry
and its Regional Office at Bangaiore / the CPCB / the SPCB during monitoring of
the project.

The Ministry reseryB the right to revoke the clearance if conditions stipulated
are not implemented to the satisfaction of the Ministry.

The environmental clearance accorded shall be valid for a period of 5 years to the
start of production operations by the power plant.

In case of any deviation or alteration in the project proposed from those
submittqd to tbis Ministrv fnr clearanae.3 fPql rafaranT-e lh:,..lld 5::i:i3 ta the
Ministry !o assess the adequacy of the condition(s) imposed and to incorporate
additional environmental protection measures required, if any.

The above stipulations would be enforced among others under tl",e Water
(Prevention and Control of Pollution) Ac., 1974, the Air (Prevention and Control
of Pollution) Act, 1981, the Envi,"cnment (PrcteCion) Act, 1986 and rules ther-e
under, Hazardous Wastes (Management and Handling) Rules, 1989 and iE
amendments, the Public Liability insurance Act, 1991 and its amendments.

tL-.\
(DR..S.K. AGGARWAT)

DIRECTOR,

Co to:-

t
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1. The Secretary, Ministry of Power, Shram Shakti Bhawan. Rafi Marg, Nerv
Delhi-110001.

2, The Principal Secretary, Depatment of Environment, Science & Technology,
Government ofAndhra pradesh, Sectt. Building, Hyderabad-500 022.

z,



3. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New

Delhi-110066.

4. The Chairman, Andhra Pradesh Pollution Control Board, Paryavaran Bhawan,
A-3, Industrial Estate, Sanathnagar, Hyderabad-s00 018 - with a request to
display a copy of the clearance letter at the Regional Office, District
Industries Centre and Collector's off;ce for 30 days.

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

6. The Chief Conservalor of Forests. Ministry of Environment & Forests, Regional
Otrice(Sz), Kendriya Sadan, 4b Floor, E&F Wings, 17h Main Road, IFBlock,
Koramangla, Bangalore 550034.

t7 7. The Director (EI), MOEF.

8. Guard file.

g Monitorinq file.

,",u__ \ r)r) -- 
i

(DR. S.K. AGGARWAL)
DIRECTOR

h
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Goverameat of India

MinistrY of Eavlroameat & Forestg

Tel no: 01 1-

Q-r
PFIOJECT T6AIIA(iLH

APPDCI. HYD45.
lniirl No.- >1t13

18 JUr{ tlB
OPI
ocn
DE.IIr-fto Priv

Parvavaran Bhavan, C'G'O ComPlex''*'- 
mJi Road, New Delhi -110o03'

Dated: 1O'O6'2013

Sub;

To ./'" ,,/u t.Andhra Pradesh Power Development Company Ltd'

Ciorna Floor, APGENCO Building
GTS ColonY, Erragadda
HYderabad - 5OO O45'

2IAOO frW
KrlslranaPatnon,
Ptzdesh 'rq-

Thermal Power
7a ibllorc DlstL,

Ptotect at
ln Andhra

Sir,

This has reference to your letters dated r-5'11'2012 and

to.ti.iiti' ,.questing tor" extension of vatidity period of

environmental clearance accorded for the 2x8OO MW Thermal

;;;;;i;;a at KrishnaPatnam, in Nellore -Distt'' 
in Andhra

il;;J Gsued vide this- Ministry's letter of even no'' dated

17.O7.2007.

2. The matter was placed before the E:<pert Appraisal

A;--ia". fihermal Power) in its 64.}'- Meeting held during

i;"*y i-d,,o13. It is heieby informed that in accePtance of

,fr"- 
-."1o*""dation of the Committee and in view of the

irrio.-"tio., / clarification furnished by you witJ: respect to the

i*pi"ttr".rt"tiot of the above mentioned Power plant, the validity
period of the environmental clearance letter issued by this
ivlinistry's letter of even no.' datd' 17.07 '2OO7 is now extended

for a further period till 16.07.2017.

3. It is further informed that at para no.2 of this Ministry's
letter of even no. dated 03.05.2012, in t.l:e last line the co-
ordinate read as 14021O6"N to l4o2l'29" N Longitude shall be
now read as 14o2O27" N to 1402106'N.

2s



4' AII other conditions mentioned in this Ministry's letter ^"even no. dated 17.07.200T and Og.OS.2Ol2 shall remain-'thl
same.

This issues rrith the approval of the Competent Authority.

Yours fafthfuilr

,A.v+",,
copyto: Y*t 3: -Sccretar5r, ei:gy.-g{ power, Shram Shakti Bhawan,
^ IS ya.e, r,re* Delhi I ioool.

: #id;Tffi".mff##,;rl.[I;ff o Environment
rllc unal:Dan. 

"*T+ pJ:+ri"lty Authority, Sewa Bhawan,
" *.K. !1am, New Delhi_ll0Ooo. 

-" "-*.",."r, .

; XP:,#*ror$d*- *;"HLr': snxfl

. ;*.#ffi:",T-H r"l'&-it$*ffi ;iT.:s

: ffi: JT:fj8. Monitoring fi.Ie.

,
r

Cr^r"

$ffi
icl cr4 vqltqr^rt"
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Govcrnment of lndla

ffi
@

MlnlBtry of Envtronment, Fore3t aEd Cllmete Change

Indira Paryavaran Bhawan, Jor Bagh Road
Aliganj, New Delhi 1 10OO3

Dated: O2-O7.2015
To

M/s Andhra Pradesh Power Development Company Ltd.
(A subsidiary of APGENCO & Govt. of Andhra Pradesh Undertaking)
Ground Floor, APGENCO Building,
GTS Colony, Kalyan Nagar,
Hyderabad- 500 045

Tel. No. 040-23A40268 I 27 O-7 I Fax: 04O- 23840267

Sub: E rpdrsion bg addltion oJ 7xa(X) UW capo.clty (Stage III to 2x8ut Mw
lstage-D lor l,npo/bd codl Dased Sri Dd;rnod.arun tut{eerntah Th*mal
Pouter St,;tlon dt vlllagp Neldf,fiu' Tehsil Mttfrut(rt 1.t, Srl Pott:,
Srlro.mulu Nellar? Dlsffict in A^dhrd tuzdesh by U/s. A^drta Ptadesh
Pouer Der*lopn e1i;t CoIm ntq Umltcd WPDCA - reg. E^uir?,n r?€nt4.l
Cled"dnce.

Sir,
This has reference to your ontine application dated 25.09.2014 and

information/documents dated 13.04.2015 on the above subject. The Ministry has
examined the application. It is inter-alia noted that the ToR for preparation of
EIA/EMP report was accorded by the Ministry on 26.09-2012. Public Hearing for
thc project was conducted on 18.O9.2O14

2. The expansion TPP (Stage-U) will be on about 51 acres of land within the
1344.80 acres of land which is already under possession of APPDCL. Therefore, no
additional land is required for this expansion Unit. Alt existing facilities for Stage-l
shall bc used for Stage II also. There is no R&R involved. There are no National
Parks, Sanctuary, Elephant / Tiger reserve, Migratory Routes/Wild Life Corridors
within l0 l(In radius of the existing plant site. Buckingham Canal is at O-4 km E,
Bay of Bengal is at 2.6 km E and UpPuteru River is at 6.0 km, SSW. Ipuru
Reserve Forest (RF) is at 6.5 l(In SSW & Tammenapatnam RF is at 9.7 km S.

Ecological survey shows that there are no efldangered or threatened species of flora
and fauna in the region. The flora and fauna observed in the region are common in
nature. The capital cost and recurring cost per annum for environmental measures
is Rs. 360 crores and 5 crorcs respectively. Provision for Rs. 20.56 Crores being
O.4o/o of projecl cost is earmarked for CSR activities under Stage-II with a recurring
expenditure of Rs.4.1 I Crores at 0.08o/o.

3. The expansion TPP shall be based on 100% imported coal and an MoU has
been signed with MMTC on 26.03.2015 for supply of 2.5 MTPA coal. The sulphur
and ash content in coal shall range from 0.45-0.8 lo/ol and 12-16 (%) respectively.
Coal will be transported in a closed piped conveyor system from KrishnaPatnam
port to the plant. Stage-t conveyer system will be utilizcd tor Stage-ll also.

4. The water for the proposed expansion TPP will be sourced from sea and the
total sea water requirement is about 6,556 mr/h. Out of this, about 4,565 m3/h
(primarily cooling tower blow down and R.O plant reject water) would be discharged
back to the sea and about 1,656 m3/h would be lost through evafDration in the
cmling towers. Remaining treated wastewater along with R-O reject water will be

Page I of8
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discharged into sea at about 1.5 km fmm the sea shore. The resultant requirement
of water -of 2.49 m3ltl/Mw is well within the Central Electricity Autho;ty (CEA)
norms of 3.O m3/h/MW. Clrcles of Concefitratitrr (COC) of 1.4 wilf be maintainea.
Sea water allocation has been obtained from Govemment of Andhra pradesh
lnfrastructure & Investment (Ports-l) Department vide letter dated 26_12_2012.
CRZ clearance and its amendment for intake and outfall facilities were accorded on
29.O5.2008 and 03.09.2013 respectively.

5- Total ash generation fmm Stage-il Tpp would be I 162 TpD which will
comprise of 232 TPD of Bottom ash (2oolo) and 93O TpD of dry fly ash {80%}. MoUh.s been signed with M/s lndia Cements, Bharati Cements et;. for liftin; of 6ry Fly
Ash of 400 TPD and 5OO TpD respectively. Bottom ash will be suppliid to U;ci<
manufacturers at free of cost. Existing ash pond will be utilized for Stage-II also. It
is proposed to monitor water quality at three locations around the ash-pond every
six months.

6- Based on the information, clarilication, documents submitted and
presentations made by you and you r consultant viz. M/s Vimta Labs Ltd.,
!yde3ba! !9fore the Expert ApFaisal Committee (Thermal power) in its 34ri,Meeting held duing 29t-3or^ Apnl, 2015, the Ministry heriby accords
environmental clearance to the above project under the provisioirs of EIA
Notification dated September 14, 2006 and i1s subsequent amendments therein
subject to compliance of the following Specihc and Geneial conditions:

iil

A.

il

ii,

ir)

v)

vii)

t iii)

Epeciflc Conditloa3:

The EC is subject to outame of all the matters pending before uaious Hon,ble
Courts.

,-\meldn:en! to tle EC of exbting Units regarding Rain Water Haruesting sha]ll
be obtained.

Permission fr2m the Minbtrg shnll be obtaitad imnediaktA for the eisting
Uttits .reg.arding. temprary trarls@rtatbn of aal by -road 

for tnit
operation/ ommissioning, till the dosed anveyoi is operatiinal.

Vision document specifying prospective plan for the site shall be formulated
and submitted to the Regiona.l OIfice of the Ministry within dx moat"hc.

Harnessing solar power within the premises of the plant particulady at
available mof tops shall be carried out and status of implementation
including actual generation of solar power shall be submitted allng with half
yearly monitoring report.

Lotest authenti@ted satellite imagery shatt be submitted on an oinnual basis
to monitor the dterations of the area.

A long term study of radio activity and heavy metals contents on coal to be
used shall be carried out through a reputed institute and results thereof
*aJyze! every two year and reported along with monitoring reports.
Thereafter mechanism for an in-built contin-uous monitoring for radio
activity and heavy metals in coal and fly ash (including bottom aitrl stratt te
put in place.

Ra.diation leuels will fu monitored in the coal storage and. flg ash storoge
areas euery six months.

vi)

Page 2 ofB

l\r/
,{
\

J^

16

-../..



ix)

x)

The Sulplatr and ash conlent of coal shall not exceed 0.8 ok and. 16 0,6

respediuelg. In case of uariation of qualitg at ang p[int of time, fresh reference
shall be made to the Ministry for suitable amendments to the enuironmental
dearance.

A stack of 275 m height shall be provided with continuous online monitoring
equipments for SOx, NOx and PMz.s & PMro. Exit velocity of flue gases shall
not be less than 22 m/sec. Mercury emissions from stack shall also be
monitored on periodic basis.

High Efficiency Electrostatic Pre{ipitators (ESPs) shall be installed to ensure
that particulate emission does not exceed 50 mg/Nm3. Adequate dust
extraction system such as cyclones/bag hlters ald vater spray system in
dusty areas such as in coal handting and ash handling points, transfer areas
and other wlnerable dusty areas shall be provided.

Adequate dust extraction system such as cyclones/ bag filters and water
spray system in dusty.rreas such as in coal handling and ash handling
points, transfer areas and other lulnerable dusty arcas shall be provided.

COC oJ atleast 1.4 sla)l be ad.opted.

As @mmitted., tlzre shall be no [ncrease in temwrature of disclnrge uater at
the out fall p<ttnt in the sea.

The uatel EtalitA staU be monitored at three lxations around the ash pnd
euery six months.

Monitoring of surface water quantity and quality shall also be regularly
conducted and records maintained. The monitored data shall be submitted
to the Ministry regularly. Further, monitoring points shall be located
between the plant and drainage in the direction of llow of grou.d water and
records maintained. Monitoring for heavy metals in ground water shall also
be undertaken and results/findings submitted along with half yearly
monitoring report.

A well designed rain water harvesting system shail be put in place within six
months, which shall comprise of rain water collection from the built up and
open area in the plant premises and detailed record kept of the quantity of
water harvested every year and its use.

No water bodies including natural drainage system in the area shall be
disturbed due to activities associated with the setting up / operation of the
power plant.

Hydrogeolory of ttre area shall be reviewed annually from arr institute/
organization of repute to assess impact of surface water and ground regime
(especially around ash dyke). In case any deterioration is observed specihc
mitigation measures shall be undertaken and reports/ data of water quality
monitored regularly and maintained shall be submitted to the Regional
Office of the Ministry.

Wastcwatcr gcnerated from the plant shall be treated before discharge to
comply limits prescribed by the SPCB/CPCB.

Erylore the ommercioJ utilization of bine instead of disclurgtng into sea.
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)odi)

)o.iiil

xxiv)

)ofl/)

3:ry,,".:, ol 
. 
xlid/ liryid -from Desalination plant sha conplA with thep-::y:.:_::iy:rd: an! iI yeq be, enuironqEntal sayesuard' ieasu,* byproutatng batanang/ neutralizing tank mag be set up anA iperated regulartg Eelficientlg.

Sea water qualitA sha be continuousl7 monitored. for salinit[, turbiditA andtenlperature at selectiue sites across {he impacted' mn inauaing esriainewaters. Mttigatiue mee.sures sholl be undeiaken through institules such as
l:y!"|:: unive.rstty lo_r cont,rul,ous preseruation oJ 

-iingrou", 
and theirecologg. t rle morulonno doto sholl be uploaded on the comfiny's Laebsite and.atso submitted to Resihnt olfice rl ;;'i;ri";a;ili .i" #"rr*.

T:..,."::::-1-:.]r.y_ment of etEn smalt marine Jlora and. fawu. state of the arltou apertute tntake screen-s yth high eflectiveness 'lor 
impingemLnt andentrainment an-d. frshnet around intaXistnii O" in-stattei 

- '

ljsh:atch along the impacted zone of sec should be monitored periodie.llg bAth.e Department of Fisleies, Coueinment .i ;A; p*;"sL TLe projectproponent shall aaordinolu tc.ke up the mattir with the Fis,iry Oept., Coi. oyA.P. Irom time to time.

],;rti) Marginalized. sectton of societA particularlA traditional frsttermen communitiesshalt be 
-idertified baied. on ioi t pop"ioitoi-iius aata ond. socio-economicstuda of the uarious strata oy yanitieZ 

"""f, 
o"if,r"" cflrry1ng out subsistence

.fishins, ommerciat fishing'itc. shil b; ;;;i out and impact on theirliuelihood.s shall be 
-assesJ 

ed. .s?paratelV. 
-a,eoitngty, 

sustainable u)elfarescheme/ measures sholt be undeiaken 
"l"a "tiir"- "i 

iiipt.i""titr" Jn"it"iZsubmitted to the Regiorat Offce of the Ministrg iithin sfx months.

xxvii) A state-of-the-art enuir.onmenlal laboratory at tle project sife sha beestablished strch thnt the taboratory tns p&utt s lor i"ti t i i"itiiw"isea- u)ater qudlitA and sediment ii the imgtaed'zone otEr and. aboue and.ambient air, soil quali-tg_ analysis of the aria. fh" propon rrt strrrll undertakemitigatirc measures if there a-re ony n"gatiu" iotpicis.

xxviii) Additional soil for leveling_of the proposed site shall be generatcd within thesites (to thc extent possibte) so tirai naturai a;i;g" system of the area isprotected and improved.

,odx) Fly ash shall be collected in dry form and storage facility (silos) shall beprovided. Unutilized Jly ash shilt_ U" ai"pos.a'of? in the ash ;il i; ;;form of slurry. Mercury-and.oth", to"y;;,.1" Ui;, Hg, cr, pb etc.) will bemonitored in the bottom ash as also i,, tt" 
"inr"rrt" emanating from theexisting ash pond. No ash shall be disposcd otfir, L* fyirrg .r.".

x)o() Fugitive emission of fly ash (dry or wet) shall be controlled such that noagricultu.ral or non-agricultural land is afiect"J. O._.g" to any tand shall bemitigated and suitable compensation provided in consultation with the localPanchayat.

r<xi) Ash pond shall be lined with HDPE/LDPE lining or any other suitableimpermeable media such ttrat no teactrat" ,"ti"'fr'i." at any point of time.Adequate safety measurcs shall also U" i-pf"-."iJ to protect the ash dykefrom getting breached-

xrc<ii) Green belt deuelopment for. the _eisting l)nits (stage_I) shall be eryedited and@mpleted latest by the end ol the y"ai 2O t S. ' "
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)oodii)

:oo<iv)

,oow)

:oocvi)

:oooii)

GJeen Belt consisting of three tiers of plantations of native species around
plant and at least 50 m width shall be raised. Wherever S0 m width is not
feasible a 20 m width shall be raised and adequate justification shall be
submitted to the Ministry. Tree densit5r shall noi be less than 2500 per ha
with survival rate not loss than 80 o/o.

Green belt shall also be developed around the Ash pond over and above the
Green Belt around the plant boundary.

As committed, a minimtm amount of Rs_ 20.56 Crores stutll be earmarked. as
capital @st for CSR acfiultr'es arvl Rs_ 4.11 Crcres/ onnum or the amount as
per the CSR policg oJ GQI uthich.euer is higler shatt be earmorked. as recurring
(nst per onnum till the. operation of the plant.

CSR schemes identihed trased on need based ass€ssment shall be
implemented in consultation with the village panchayat and the District
Administration starting from the development of project itself. As part of CSR
prior identification of local employable youth and eventual employment in
the project after impa.rting relevant training shall be also undertaken.
Cor.nglny shall provide separate budget for community development
activities and income generating programmes.

For proper and periodic monitoring of CSR activities, a CSR committee or a
Social Audit committee or a suitable credible external agency shall be
appointed. CSR activities shall also be evaluated by an independent external
agency. This evaluation shall be both concurrent and final.

:o<xviii) An Environmental Cell comprising of at least one expert in environmental
science/ engineering, ecolory, occupational health and social science, shall
be created preferably at the project site itself and shall be headed iy an
officer of appropriate superiority and qualihcation. It shall be ensured that
the Head of the Cell shall directly report to the Head of the plant who would
be accountable for implementation of environmental regulations and social
impact improvement/mitigation measures.

General Conditions:

Space for FGD shall be provided for future installation as may be required

The treated emuents conforming to the prescribed standards only shall be
re-circulated and reused within the plant. Arrangements shall be made that
effluents and storm water do not get mixed-

A sewage treatment plant shall be provided {as applicable) and the treated
sewage shall be used for raising greenbelt/plantation.

Adequate safety measures sha_ll be provided in the plant area to
check/minimize spontaneous fircs in coal yard, especially during summer
season. Copy of these measures with fuU details along with location plant
layout shall b€ submitted to the Ministry as well as to the Regional Office of
the Ministry.

Storage facilities for auxiliary liquid fuel such as LDO/ HFO/LSHS shalt be
made in the plant area in consultation with Depa-rtment of Explosives,
Nagpur. Sulphur content in the liquid fuel will noi exceed 0.5yo. Disaster

B.

(i)

{ii}

(iii)

(iv)

(v)
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Management Plan shafl be prepared to meet arny eventuality in case of an
accident taking place due to storage of oil.

{"i} First Aid and sanitation alrangements shall be made for the drivers and
other contract workers during construction phase.

(vir) Noise levels emanating from turbines shall be so controlled such that the
noise in the work zone.shall be limited to 85 dB(A) fmm source. F.; p.di;
working in the high noise-area, requisite persoral protective uqriprrr"ilt iit 

"earplugs/ear muffs etc.. shall be provided-. Workers engaged in noisy areassuch as turbine area, air compreisors etc shall Ue perioaicatty *._irua tomaintain audiometric record and for treatment to, ."y - 
t 
".ring 

- 
ios"including shifting to non noisry/less noisy areas.

(viii) R€gular mo_nitoring of ambient air ground level concentration of SOr, NOx,PMzs & PMro and Hg shall Ue carriea out in the impact zone and recordsmaintained. If at any stage these levels are found to exceed the prescribedlimits, necessary control measures shall be pror.iaea immedi;tely. i;;location of the monitoring stations and frequency of monitoring 
"t "ff 

-Uu

decided in consultation with SPCB. periodic'reports shall be suImitted tothe Regional Office of this Ministry. The data "tilt .tso be put on the website
of the company.

(ix) Utilization of 100o/o Fly Ash generated shall be made from 46 year ofoperation. Status of implementation shall be reported to the Regionj Office
of the Ministry from time to time.

(x) Provision shall be rnage f9r, the housing of construction labour (as
applicable) within the site with all necessa"ry infrastructure and facilitiessuch as fuel for cooking, mobile toilets, mobile STp, safe ddnking watlr,medical health care, cr€che etc. The housing may be in the T"._ oi
temporary stn_rctures to be removed after the completion of the project.

(xi) The project proponent shall advertise in at least two local newspapers widelycirculated in the region around the project, one of which shali be in thevcrnacular language of the locality concerned within seven days from thedate of this clearance letter, informing that the project has been accordedenvironmental clearance and copies ofilear-ance lltter are available with theState Pollution Control Board/Committee and may also be seen at websiie
of the Ministry of Environment and Forests at hftpl&nvfor.-Ijq.iD.

(xii) A copy of the clearance letter shall be sent try the pnoponent to concemed
Panchayar, Zila parisad / Municipal Corpcration, urban tocal Body and theLocal NGO, if any, from whom iuggestions/representatio"s, if any, *uie
rerceived while processing the proposal. The clearance letter shall a"o L" pui
on the website of the Compa.ny by the proponent_

(xiii) The proponent shall upload--the sratus oI compliance of the stipulatedenvironmental clearance conditions, including results of monitorea iata ontheir website and shall ylate tfrg same perio-dically. It shall simuttaneousty
be sent to the Regiona.l OIfice of MOEF, ihe r""p""t*," Zonal Office of CrcBand the SPCB. The criteria pollutant levels namely; SpM, RSPM (pMr.. &PMro), SO2, NO, (ambient levels as wel as stali< ernissions) 

"t 
utt 

- 
U"displayed at a convenient location near the main gate of the 

""-pr"V i" ,t"public domain.
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(xiv) The environment statement for each financial year ending 31"t March inForm-V as is mandated .to be submitted by the project piopor,"r,t-,o 
-,t.

concemed Shte pollurion Control Board as' prescribed under theEnvironment lprotcction) Rules, 19g6, as amended iubsequently, shall alsobe put on the wcbsite of the company along with the statu; of compliance oienvironmental clearance conditions lnd shall also be sent t" tt. i""p."iir.Regional Ofliccs of the.Ministry by e-mail.

(xv) ?hc proJ€ct propoacnt shall submlt tlx raoathly reports oE the status ofthe implcaeatatioa of thc stlpulated environieatat lafcguards to thcMiolstry of Euviroaneat and Forestr, its Regiond OrFtce, CeatraiPollutloa Coatrol Boerd and State pollution Coatrot Board. The projectproponent shall upload the statut of comp[aace of tte envtrooieiiai
clearaEcc coaditiors or thcir webrlte and 

-update 
the eanc pcriodically

r_ad 
_ 
gimultancously serd the .ame ty e-ma to the Regioaal Om;;",MlDlrtry of EDviroament rrd Forests.

(xvi) Regional Office of the Ministry of Environment & Forests wilt monitor theimplcmentation of the stipulated conditions. A complete set of documenisincluding Environmental Impact Assessment Report and Environment
Management Plan along with the additional information submitted t o_ ii-"to time shall be forwarded to the Regional Office for tt.i. 

"".- ar.i.rgmonitoring. project proponent wiu up_t;d the compliance starus in thei?website and up-date the same from time to time at least six _""tfrfy t""i".Crlterle pollutants levelr iacluding IIO. (from stact & embl"at .irf 
"i.iibe dtapleyed at the rnqtrr gate of th-e power plent-

(xvii) Separate funds shall bc allocated for implementation of environmentalprotection measures along with item_wise break_up. These cost shall beincluded as part of the project cost. The funds earmarked for theenvironment protcction measures shall not be diverted for other p"ap""""
and year wisc cxp€nditure should be reported to the Ministry.

(xviii) The project authorities shall inform the Regional Office as weu as theMinistry regarding the date of financial closu"re and n""f 
"pp.orr.f of iiiiproject by thc concerned authorities and the dates of siart of fanadevelopmcnt work and commissioning of plant.

(xix) Full cooperation shall- be extended to the Scientists/Ofticers from theMinistry / Regional Office of the Minisrry / C1CB / SirCA who woutA U.monitoring the compliance of environmentil status.

7.. 
_ The Ministry reserves the right to revoke the clearance if conditionsstipulated are not implemented to th; satisfaction. ftre tvfi.ristry may atso impo".additional enyironmental conditions or mod.ifu the e*i"tirrg lrr.s, if r.J."".ry. ----

8. The environmental clearance accorded shslt bc valld for a period of 7lrears from the date of issue of this letter to start opcrations Uy tt e po*e. ptant. 
- -

9. Concealing factual data or submission of falsc/fabricated data and failure tocomply q.ith any of the conditions mentioned .Uor. -.y-.e"ult in withdrawal ofthis clearance and attract action under tt" prouoio.r" 
-oi'Enri.on_ent 

fprat*t-"iAct, 1986.

lO. In case of any deviation or a.lteration. in the project proposed including coaltransportation system from those submitted to this Ministrv for ctea.ance, a-frestr
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r€ference should be made to t}le Ministry ro assess tlte adequacy of the condition(s)imposed and to add additional environm-ental protection mJsures required, if any.

l_t 
- The above stipulations 

-would be enforced among others under the Water
{Prevention and Control of Follution} Act, 1974, the eir fiprevention and Control ofPollution) Act, 1981, the Environment (protectionl Act, 1dg6 and .ute" Ul"r. u.rJ..,
ll=rdou: Wastes (Management, Ha;dling O. io""t"u"aa.y Uorem.rtl n i.",2008 .and its amendments, the public iiability Insurance Act, l99l and itsamendments.

12. lny appea.l against this environmental clearance shall lie with the NationalGreen Tribunal, if.preferred, tth]n 30 a"y" 
"" fr""..iUJ una., Section 16 of theNational Green Tlibunal Act, 2OlO-

Yours faithfully,

"l^\L--(B.B. Barman)
Scientist 'F'Copy to

l. The Secr€tary, Ministrv of power, Shram Shakti Bbawan, Rafi Marg, NewDelhi I IOOO l.
2. The Secretary, (Envimnment), Forests and Environment Department

3. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. puram,
New Delhi- 1 10066.

4. The Chairman, Andhra pradesh pollution Control Board, paryavaran
Bhawan, A-3 Industrial Estate, Sanath Wagar, Uyaeralad_ SOO Ol8.5. The Chairman, C€ntral pollution- Co"t.oi B"aia, 

- p"lr""t Bhawan, CBD,
- :yrn 9I:g complex, East Arjun Nagar, Dethi_ r l06Cio. lhe Addrtional PCCF {Central), Regional Office, Ministry of Environment,Forests and Climate Change, 1"i 6n 2",a ffoors, ffepC-iriilding, 34, Cathedral
. -O,"ldjl.Rf 

d.,. N.ungam_bakka m, Chennai_ OOOOSa. 
- -- 

\ .

6 6t?H?lliil?",]1i"":X';iliJ:* 
District' cou' orAndhra Pradesh r,*\L9. Websire of MoEF&CC: \ Y \

(E,.B. Barmanl
Scientisr ,F
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,t-L3,OLl I 20 I 2OO7-!A.II lTf pt.
Governtnent of Indtf,

Miaistry of Emlronnent, ForcEt and Clloate Change

3.a Floor, Vayu Block,
Indira Pa-ryavaran Bhawan, Jor Bagh Road,

Aliganj, New Delhi- t lOOO3

Dated: 03.09.2019
To

The Chief General Manager
f/s Aadhra kadesh Power Developoett Cotnpeay Ltd.
Plot No.29, Road No. l, Central Excise Colony,
Vij ayawada- 520008, Andhra Pradesh.

Phone : 0866-25264 1 1 ; E-mail : environment. ap genc@gmail.com.

Snbr 2x8O0 MW SrI Damodsren SaaJeevalah The rmal power Project at
NeLrturu Vlllage, Muthukuru Mandal, SPSR lfellore Distrlct, Andhra
Pradcsh by M/e lladtra Pndesh Powcr Dcneloprncnt Conpary Ltd.- reg.
amcndEcat irt EC.

Sir,

This has refererrce to your online application No. IA/AF/TIIE l264Lql?0o7
dated 23.11.2018, Ministry's Show-Cause Notice dated 24.4.2Of9 alrd your letter
dated 13.5.2019 on the above mentioned subject regarding permission ro raise the
ash dyke height by 5 m.

2. It has been noted that the Environmcntal Clearance (EC) for establishing
2x800 MW (Stage-I) Supercritical Thermal power plarrt has been issued vide
Ministry's letter dated L7.7 .2OO7 . Further, an arnendment in the said EC for
shifting of ash pond from the plant premises to outside the plant bou ndary has
been accorded vide Ministry's letter dated 5.5.2072. It was permitted to use lO0
acres of ash pond as per tJ:e Environmental Clearance for Stage-I. Further, the
validity of EC dated 17.7 .2OO7 has been extended for a period of five years, i.e. till
16.7.2017 vide Ministry's leuer dated 10.6.2013.

3. It has been noted that the Environmental Clearance for establishing 1xg0o
MW (Stage-II) Supercritical Thermal R;qer plant within the premises of Stage-i
Power Project has been issued vide Ministry's letter No. J-lZOl2/25/20 l2-IA.nE)
dated 2.7.2O75. As per the EIA/EMP submitted for Stage-fl project, no additional
land and ash pond was required for the Stage-ll power project (lxg00 MW) and the
ash pond of 1OO acres for Stage{ is to be used for StageJI project also. The
remaining area of 199-4 acres adjacent to tJre ash pond was to be developed as
greenbeit.

4. It has been informed by you that the Unit 1:8OO MW and Unit 2: gOO MW
have been commissioned on 5.2.2015 and 24.8.2015, respectively. Fbrther, Unir,3:
800 MW is under construction.

5. It has been noted that the Coal rcquirement for the plant (2x800 MW) is
,2,' l3,5OO Tons per Day (4.5 Million Metric Tons per Annum). Domestic coal and
VJ--hportea coal are uscd in the ratio of 7O:30. Domestic coal is sourced from Talcher
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Coalfrelds (M/s Mahanadi Coalfreld s Ltd.). Domestic coal is washed at a private
washery in Odisha and ttren transported to the plant site to get the desired calorific
value and Ash Content. Imported Coal is brought from Indonesia.

6. The ash generation from the Stage-l Power Plant (2x800 MW) is 4445 TPD
(-14.6 L,akh Tons/Annum). The area of ash pond is 100 acres excluding the area
occupied by the bund. Itre ash dyke with bund height of 5 m has been frlled to its
brim (upto 4.85 m). The total ash quantity of approximately 19.96 Lakh Tonnes has
been pumped into the ash pond which has served only for 3.25 years due to low
ash utilisation. it has been proposed to increase the bund height for ano*rer lO m
in two spells at 5 m in each spell. The ultimate height of the bund would be l5 m.

7. The ash pond was constructed in lOO acres out 299.40 acres proposed
considering that the percentage of ash utilisation will inirease. Itre ash could not
be consu med fully. The ash utilisation is as follows:

Year Generation

{in La.kh MT)

Utilisation PLF (%)

2015-16 45.08

2016-17

20fi-ta
2018- 19
(October,2O18)

14.53

8.23

5. s7 6t.42
5.97 72.59 34.45

7.40 58.18 49.5

o/o Utilisation

33.13

38.s9

4.31

8. To raise tfie bund height, Professors from IiT Delhi and IIT Madras have
conducted detailed study and suggested that the existing pond requires soil
improvement before raising of the pond and accordingly, the pumping of ash into
the ash pond requires to be stopped for some time. To run the plant without
intermption, a temporary diversion bund has been constructed adjacent to the
existing ash pond. The total area of existing ash pond and temporar5r diversion
bund is 299.4O acres. The temporaqr bund will be abandoned soon afl.er
strengthening and raising the dyke height of existing ash pond. Total project cost of
Stage-I is Rs. 8432.14 Crores as per EC. Revised project cost is Rs.12,630 Crores.
Cost of raising height of ash dyke and temporary diversion bund is Rs.56 Crores.

f. it has been informed that sea water is presently used for making ash slurry
for disposal into the ash pond. Hov,'ever, desalination plant with capacity of 60
MLD is under construction and expected to be functiona.l by March, 2019 so that
only treated (desaline) water will be used in ash slurry making.

10. The greenbelt covering an :rrea of 40 acrea of plantation has been developed
on three sides of existing ash pond and 20,OOO nos. of saplings were brought to be
planted in remaining 35 acres around diversion bund. It is e4pected that raising of
dyke height of the existing ash pond will ta}e six months'time. Subsequently, the
temporar5i diversion bund will be abandoned.

I i. The company has allotted 2 acres of land within plant premises sr'as allotted
- for brick manufacturing by M/s Inpower Cement Corporation. Itre flyash qualtity

(6 oJ-iiOOO TPD will be supplied to M/s tnpower Cement Corporation and the unit isYY
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expected to commence operations ty.Iune, 2019. Further, l5OO TPD flyash will be

supplied to the cement grinding unit with capacity of 1.5 MTPA by M/s Penna

Cements Ltd. M/s NCL Altek & Seccolor Ltd., a brick manufacturing unit has been

allocated 35O TPD. At present, orders were issued to lift flyash of 25OO TPD upto
31.3.2019. Further, road projects have been identified such as NH project near
Tirupati. Ttre company will provide 15 Lakh Tonnes of Flyash and 20 Lakh Tonnes
ofBottom ash to M/s Montecarlo Ltd. for the highway project.

L2. The Ministry's Regional OIfice has inspected the site on 5.10.2018 and
submitted t]le report. As per tl:e site visit report, t}Ie project authorities have
staited constructing the second ash pond without obtaining EC. A show-cause
notice has been issued to M/s APPDCL on 24.4.2079. Based on the reply
submitted by the Project Proponent vide their letter dated 13.5.2019, a personal
hearing has been conducted in tl1e Ministry on 25.6.2019.

13. The Civil Appeal No.4699 12074 tcfore Honble Supreme Court and Writ
Petition No.239/2018 before Hon'ble High Court of Andhra Pradesh are pending
regarding relocation of ash pond and construction of temporar5r diversion bund.

14. The proposal been considered by the EAC (Thermal Power) in its 241h

meeting held on 23.1.2019. In acceptance of recommendations of EAC in its
meeting held on '23.1.2019, in view of the justifrcations submitted by you in tlle
personal hearing held on 25.6.2019, the Mtatstry hereby wtthdraws the Show-
CeuEe l{otice Order deted 24.4.2OL9 end emcnds the Envlronmetrtal
Clearance dn.ted L7.7.2OO7 ard 2.7.2OL5 br carviag ou.t 3() ectes of ash poad
by crGattng a dlverslon bund ta 149 acles area aa a! crlgency aad may use for
dumpiag of fiyash tlll the her{aht of erdstlng ash poad ls iacreased &,om 5 E to
1O m, after obtairtag IIOC Andhra Predeh Follutloa Cootrol Board sulect to
followin g additional condition s:

i. The greenbelt to be developed in 420 acres as per the coro.mitment made in
the Environment Management Plan in the Phase-II EIA sha[ be clearly
demarcated and developed within a period of two years- The action plan
shall clearly demarcate the area & land survey numbers, number of saplings
to be planted, budget earmarked, number of persons engaged, maintenance
work such as providing water and manure and time bound action plan,
which is to be subrnitted to the Ministry, its regional oflice and APPCB
u/ithin 3 months.

ii. A bank gua-rantee of Rs.lO Crores is to be deposited with the Andhra
Pradesh Pollution Control Board for developing greenbelt in an area of 420
acres within two years, failing which the amount will be forfeited to the
APPCB. The APPCB shall conduct a site visit and submit the report on
greenbelt development in 42O acres in tl.is regard. The APPCB after
submission of site visit report may directly forfeit the amount, in case the
greenbelt is not satisfactorily developed.

iii. A committee comprising of members from State Forest Department, State
Biodiversity Board, State Wildlife Department and AP Pollution Control

./ Board (Nodal Officer) shall be formed to plan, guide tl.e selection of species &
4, plan of development and to oversec the progress of the greenbelt.

-7-Expendture towards quarterly meetings and functioning of the committee is
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to be borne by M/s APPDCL (Proponent). The CoDmittee has to submit the
six monthly report on progress of the greenbelt to the Ministry and its
Regional Ofrce.

iv- The temporary diversion bund with an area of 30 acres is to be carved out
from second ash pond which was already constructed.

v. The remaining area (119 acres) as part of second ash pond shall be restored
and thick greenbelt shall be developed. Subsequently, temporary diversion
bund of 3O acres shall be abarrdoned as committed by the Project Proponent.

vi. Increasing the dyke height of existing ash pond from 5 m to lO m is
permitted.

vii. The greenbelt of 420 acres as part of the EIA/EMP is to be developed. In
case, sufficieart land is not available, it may be acquired at suitable location
for developing greenbelt. Funds in ttris regard shall be allocated and the time
bound action plan shall be submitted within 3 months.

viii. The unutilised ash in the domestic market shall be exported as the
I(rishnapatnam Port is located at 5 km from the power plant.

ix. A study on effect of flyash on surrounding agriculture fie1ds shall be
conducted by Acharya N.G. Rarrga Agricultural University. Findings of the
study along with report shall be subitted to tl.e Ministry and its Regional
Office within 6 months.

x. The desalination plant with capacig of 6O MLD under construction shall be
operationalised within six months. Mixing of saline water with flyash for
disposal into the ashpond shall not permitted once desalination plant is
cornmissioned to prevent saline water intrusion into the groundwater.

xi. Any directions issued by the State Pollution Control Board w.r.t submission
of ba.nk guarantee, etc shall b€ complied.

xii. T?re permission is subject to the outcome of Civil Appeal No.4699/2O14
which is pending before Honble Supreme Court.

15. All other conditions mentioned in tlfs Ministry's letters dated 77 .7 .2OO7 ,

3.5.2072, 10.6.2013 and 2.7.2015 shall remain the same, as applicable.

This issues with the approval of the Competent Authority.

Yours fai

4,^*
(Ih. S. rerkettsl

Dltector, LLI

copa
1.

2_

3.

4.

to:-

The Secretary, Ministry of Power, Shram Shalti Bhawan, RaIi Marg, New
Delhi l1OOO1.
The Chairmal, Central Electricity Authority, Sewa Bhawan, R.K- Puram,
New Delhi- 11OO66.
The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-O{iice Complex, East Arjun Nagar, Delhi- I lOO32.
The Deputy Director General of Forests (C), Ministry of Environment Forests
and Climate Change, Regional Oflice, (SEZ), Ist and IInd Floor, Handloom
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Export Promotion Council, 34, Cathedral Garden Road, Nungarnbakkam,
Chennai-600034.

5. The Principal Secretary Environment, Science and Technologz, Government
of Andhra Pradesh, Secretariat Office, {tt' Block, Ground Floor, Room
no.187, Velagapudi, Amaravathi- 52223a, Andhra Pradesh.

6. The Chairman, Andhra Pradesh State Pollution Control Board, D.No. 33-26-
74 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamvari Street,
Kasturibaipet, Vijayawada - 520008, - rolth a tequest to Jolloat up on
para l4ttt) rqdt tg bat* gatantee and Cinry la nce on greenblt
deoeloptent

7. The Principal Chief Conservator of Forests (HoFF), AP Forest Department,
Aranya Bhavan, K.M- Munshi Road, Nagarampalem, Guntur-s22oo4,
Andhra Pradesh- t th a rcqrcst b norrtlaode mcmbee fiam Forest d.nd
Wdflfe lrcpttntcntr to the cornmlttee o* pr pra l4fil).

8. The Chairman, Andhra Pradesh State Biodiversity Board, Flat No. 209,308
and 311, Walnut Block, Raintree Park, Nagarjuna Nagar, Opp. Nagarjuna
University, NH-s, Guntur District, Andhra Pradesh - 522510 - utlth a
request to ,to,trln4'tc members trom Forcst dnd Wwlife ltqrel,rne,trts to
the @rnmtttcc as lrer Nrd. 74(lllt.

9. The District Collector, SPSR Nellore District, Govt. of Andhra Pradesh,
Achari Street, Nellore, Andhra Pradesh-52400 l.

10. Guard file/ Monitoring fi,Ie.
1 1 . Website of MoEF&CC.

Dlrector, IA.I
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No. J- I 30 12l 25 I 20 r2-tLttlTl
Govcrranent of Indi.

Uintatry of Envlronnrent, Forest and Clltrrate Chaage

A *'...*.-*o g --C

3'a Floor, Vayu Block,
Indira Paryavaran Bhawan,

Jor Bagh Road, Aliganj,
New Delhi- 1 1OOO3

Dated: 27 .02_2020
To,

Thc Chlef G'eneral Menager
Andhra Praderh State Pollutlor eontrol Board IApFCB)
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamavari Street,
Kasturibaipet, Vijayawada - 520 OO8.

Contact: Oa6625262O1 ; E-mail: environrnent.apgenco@grnail.com.

Sub: 2x8d) (Phare-Il MIf Sd Danodararn SanJeerraiah Therual power proJect
at Nelaturu Village, MuthulEru Mandal, SpSR llellore Dbtrlct, Andhra
Predcsh by If,/g Andhta Praderh power Development Corporatlon Ltd.-
reg. amendoent ln EC for ..h pond

Sir,

_ _ - 1!" undersigned is directed to refer your online application No.
Al APlfHil L]44L9|2OO7 dated 13.8,2O19 for amendment in EC dated
77.7.2OO7 for seeking permission to use additional ash pond of 70 acres for
disposing unutilized ash pond.

2. It has been noted that the Environmental Clearance (EC) for establishing
2x800 MW (Stage-l) Supercritic^l Therrnal power plant has been issued vidi
Ministry's letter dated 17 .7 .2OOT . F\rther, an amendrnent in the said EC for
shifting of ash pond from the plant premises to outside the plant boundary has
been accorded vide Ministry's letter dated 3.5.2012. It was permitted to use IOO
acres of ash pond as per the Environmental Clearance for Stage-I. Further, the
validity of EC dated |7.7.2OOZ has been extended for a period of-frve years, i.e. till
16.7.2017 vide Ministry's letter dated 10.6.2013.
3. Further, Ministry vide letter dated 3.9.2019 has permitted to use 30 acres of
temporary diversion bund to dispose.unutilized flyash while raising work of existing
ash dyke height from 5 m to lO m is in progress.

4. It has been informed that the dyke height of the temporary diversion bund
has been restricted to 2m by Andhra pradesh Follution Contr;l Bo;d. The capacity
of temporary diversion bund will be about 2.4O la1<h Curn which 

"riti 
criei tt e

needs of the plant for pelod of only 4 months with existing ash disposal @ 1950cum/day i.e. up to Sept2ol9. Accordingly, it is necessarlr to use iemain-Ing 7O
acres as additional ash disposal pond to cater to the unutilised ash arrd to avoid
stopping the power plant.
5. It has been informed that fo, raising of exrsting ash pond bund, studies have
been conducted by professors from IIT/ Delhi and fitTCtrennai and both the
professors opined that existing bund needs soil improvement measures and that

/ 2p":"ti?! of the pond has.to_ tre halted briefly and requires temporary diversion(rq cturtng the construction period to avoid interruption for power geneiation--r
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6. It has been informed that despite putting best efforts, tl' e project could
achieve maximurn of 75o/o ash utilisation in 2O17-18, 65% during 2O18-19 and 36%
during 2019-20 (till July). The overali utilisation is 53% in the last 4 years. The
work of raising ash dyke has been awarded on 19.9.2019 and work will commence
shortly.

7. The proposal been considered by lhe EAC (Thermal Power) in its 32d
meeting held on 23.a.2O19. The EAC {Thermal Power) in its meeting held on
23.8.2019 did not recommend for using additional ash pond in an area of 7O acres.
However, the Comrnittee advised that the Ministry may take a separate call for
permitting use of 7O acres based on the recent notification of the Ministry, i.e.
permitting mine voids for disposal of flyash by the owners of Thermal Power Plants

8. Project Proponent vide letter dated 25.9.2019 submitted that only 2500
MT/ day out of total generation is 4600 MTiday is being utilized in various
purposes such as c€ment and bri& manufacturing. It was also mentioned ttrat
agreements were made with M/ s Inpower Cement Corporation Ltd. for 3OO0
MT/day for exporting ash and the plant is under construction which is expected to
start lifting ash by March, 2020. Another agreernent of l5OO MT/day was made
with M/s Perrna Cements Lrdustries Ltd. who have just established the cement
grinding unit. Further, agreement of 350 MT/ day was made with M/s NCL Altek &
Seccolor Ltd. for brick manufacturing. It has been assured that if all the utilization
options are made functional, 1OO% flyash utilization would be achieved. lt was also
informed that tlere are no mines available in the vicinity of the project. As arr
interim and emergency arrangement, the ash pond of 70 acres was requested for
disposing unutilized ash. The utilization percentage is expected to scale up by
March, 2O2O as the ash will bc 1ifted as per the agreeanents by that time.

9. The matter has been examined by the Ministry. In view of the EAC
recommendations in its meeting held on 23.8.2079 and in view of the
inforrnation/ clarifications and documents submitted by you with regard to ttre
above-mentioned project proposal, thc Mlnl3try hereby permit3 to ur€ of
additionel are. of 3O ecrer for dispoml of erh with following additional
conditions for compliance:

i. The area 3O acres which was permitted for disposal of ash vide Ministry's
letter dated 3.9.2019 was restric'ted to 3 m height by Andhra Pradesh
Pollution Control Board (APPCB) due to proximity of Devaradibba Girijana
colony at 150 m frorn the ash pond area artd keeping the safety of village due
to adverse impacts, if any. This area is to be reclaimed with sweet soil with
thickness of at least 3O cm and develop greenbelt ater reaching its ful1
capacity as per the APPCB NOC dated 25.4.2019. The time bound action
plan with financial allocations for reciarnation is to be submitted to the' Ministry within three months.

ii. The report of flyash generation and utilisation as per the Flyash Notification
sha.ll also be submitted to Ministry and its Regional Oflice. Copy of
agreements made for flyash ald bottom ash utilisation shall also be
sut}mitted.

iii. At least 50 m width of greenbelt around the periphery of existing ash pond of
lOO acres and diversion bund of3o acres. The time bound action plan along
with financial allocation shall be submitted to the Ministry within 3 months.

iv. Expiore alternate options for importing the ash, if it is not utilised in tJ.e
nearby area as the Krishnapatnarn port facilities are available nearby for
exporting.
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10. The proposal will be referred to the EAC for re-examination of avenues
available for ash utilization, export, and nature and land use of proposed ash pond,
alternate sites, compliance to the commitments made to achieve 1007o utjlization
by March, 2O2O as per various agreements made with ash utilizing units- The
compliance/information in this regard is to be submitted to the Ministry for
consideration by the EAC.

11. All other conditions mentioned in this Ministry's letters dated 17 .7 .2OO7 ,

3.5.2012, 10.6.20f3, 2.7.2015 and 3.9.2O19 shall remain the same, as applicable.

This issues with the approval of the Competent Authority.

Yours faithfully,

Q"9

copa

l.

2.

3.

4.

5.

6.

8.
9.

lDr. S. KerLettr)
Dtrector IIA,I)

to:-

The Secretaqr, Ministry of Power, Shram Shalti tshawan, Rali Marg, New
Delhi I 10001.
The Chairman, Central Electricity Authority, Sewa tshawan, R.K. Puram,
New Delhil 10066.
The Chairman, Central Pollution Control Boa.rd, Parivesh Bhawan, CBD-
cum-Oflice Complex, East Arjun Nagar, Delhi-110032.
The Deputy Director General of Forests (C), Ministry of Environment Forests
and Climate Change, Regional Office, (SEQ, lst and 2nd Floor, Handloom
Export Promotion Council, 34 Cathedral Garden Road, Nungambalkam,
Chennai-60OO34.
The Principal Secretary, Envimnment, Science and Technologr, Government
of Andhra Pradesh, Secretariat Offic€, 4th Block, Ground Floor, Room
no. 187, Velagapudi, Amaravattri -52223a, Andhra Pradesh.
The Chairman, Andhra Pradesh State Pollution Control tsoard, D.No. 33-26-
14 Dl2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamvari Street,
Kasturibaipet, Vijayawada - 520 008.
The District Collector, SPSR Nellore District, Govt. of Andhra Pradesh,
Achari Street, Nellore, Andhra Pradesh- 5240O 1.
Guard frle/ Monitoring file.
Website of MoEF&CC.

Dlrcctor (IA-Il
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6. WHEREAS, the ash gen

4445 Tons per DaY (TPD) (-14'6 Lakh Tons/Annum).

astr dYkc with hrnd hcight of 5 m has been 6lled to its brim
approximatcly 19.96 lakh Tonnes has been

shich has served only for 3'25 Years due to

Errvironmen tal Clearance has been

10 m in two spells at 5 m in each

tcaporary divcrsion bund in
pond to run the

ash dYke.

ash dyke will take
ntly abandoned.

3'a F toor, VaYu t3lock'

lnd ira ParYavaran FJh awan 
'

JoI Ragh Itoad, Altgan; '

Ncw Dclhi I 100O3

f)alcd. 2a 04 2Ol9

OFFICE ORI'ER
2xEOO Mw Srl Damodarrm saoJecvetah rhctmel Po-Gt ProJGct. at

Neleturu vtlhSc,- filhuiuru Men&1, SP8R Fcuotc Dlstrict',-/tadhn
Prad,crh by U/i e"af,ra Pradesh Powcr rlcvclopmGtrt corPotrtloa !r.'-

WHEREAS, the Environmental Clearance has bcen issucd for 9tl:bli:l:5
2x8oo MW (stagej) srp"r"iiu.J it 

"rmal 
Power Ptant vide Ministry's letter dateo

Sub

rcg. neg. Show-causc l{otict undcr EIP} Act' f 986'

17.7.2(J/J7

2. WHEREAS, an amcndment in EC for shifting of ash Pond from the Plant

premiscs to outside the plant boundary has bcen accorded on 3.5 20 12 and onlY lOO

acres of ash pond was permitted as per tsnvironmental Clearancc lbr Stage-I

3. WHEREAS, the Environmental Clearance for establi shing 1x8OO MW (Stage-

II) Supercritical Thermal Power Plant within the Premises of Stage-l Power Prolect

has been issued vide Minlstry's letter dated 2.7 '2015

4. WHEREAS, no additional Iand and ash Pond was required for the Stage-I1

Power Project (1x8OO MW) and the ash pond of l0O acres for Stage-I is to be used for

Stage-II Project also. The rcmarmn g area of 199.4 acres adjaccnt to the ash Pond was

to be developed as greenbelt.

5. WHEREAS, thc Unit-1:800 MW and Unit -2: 80O MW have beer comrnissioned

on -c.2.2O15 atd24'8'2015, resPectivelY and Unit-3: 800 MW is under constructron

eration ftom the Stage-I Powcr Plant (2x800 MW

t-( I
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t-.,- lr.""t 't '* 
t""tlu.t.'..tt),,,,,,',,t

,,.,.,.g11,,.,,tt,,:,'l r'\t\llrrll "l,lr', .,,,,. l,r{,rr :(..r,.r. <l;rrcrl ,J.l ,t 2()lA.,l rr- rr.,1 p.,r,l,.,,

\\III.:lil \s. ',* n''tt,",,',1',',',,,'n,,,t.',rru., , lx lrttt pto' r'r'tlttrll lrt"Irr'r ,,, ,, t1,r, '
tr,,r,,,,,,.t lo ()l\lillll l}cl llllsl

ot ill( .lsll In)'I)(l

,.i \\rrr.Rr-',\s. ,,'" '':ll::,1:,),l.li'l;l:li',l,li';l,:;::;,,];ffil:;lJ:';.:::,jl;l,i:;;'il:.,rrrl :lre stte In\ln'( trtrrr "'t""i.;i;l,r;'l;;;r,.,,,,,.",,i,,1 Clriu.rrr c ;rrrrl s(.a u.atcr rs rlscrl
rc.-,r:'.1 .rslr [trrlld Nllll(lul trh

lllsleild (rl clc s'rltttc $'irtc1 lll tllc llsll l)t)l'l{l 11 tt';15 51;g11tir);lecl that thc col)stiur-ti('I)

rrorL rrI ash [xrntl rrits rll l)r()gICss (lcspitc (lire('tlons from the Member Sec:'el"r\'''

t.l \\'l I l-lR l.i.\S, the proposal f<x'raisirlg height of exlsting ash dyke alt;ng uith use
:, .- ,... ,:::. i', "-.ur,.r'Lrurtd 

l.tits lre n appraised by thc Expen Apprzristtl Commi:tee

)ilt,"r#, 
"iu*". itoje({sl in the Ministry on 23 1 2019 :urd the Committee

i..,,irn"na.a thai a.separalc action may be taken by the Ministry for conslI-t]cling

,.ao.a o"t., po:rd tn a:r are;r of 149 :rcres without pnor approval from lhc iflinistry'

l5 \l'l IERF:AS, the matter has been examined rn the Ministry arld the cogntza-nce

o: t1):s:rucrrr)n of ash pot.td in iur area rrf 149 acres in place of area to be developed
undcr qree:rbel: s'ithout pl-ior permission from the Ministr)', has been taken.

16. I{oY, THEREITORE, la exerclse ofthc powera coafcrred ulder Sectioa-S
of the Eovironmeot lProtectlonf Act, 1986, you are hereby directed to Shor
Csu.e rithi! 15 &ye of receipt of ohis notlcc a! to why the DC accordcd to M/3
Aadhra Praderh Poser Developnent Conpany Ltd, vlde lctter !lo, J-
l30ll l23l 8O7-IA.U{T| deted 17.O7.2odJ7 .he1l aot bc kept la abelmce. In your
respo.ise, rt may also be clearly stated t'hether a hearing is required by the prolect
proponenl before a final order is passed by this Ministry. It may also be nored that x
no response is rec.eived within l5 deyt, appropriate orders a^s may be deemed fit r*'rll
be passed ard issued under the circumstances ofthe case without any further notice
:o -vou. Also, this Show-Cause is without prejudice lo any other legal action wtuch
may be taken against you.

This issues with the approval of the Competent Authority.

(6^oQ
(Dr. S. Korlcttel

Dlrcctot UA-II

fto Cbtof
M/s Andhre

)L
l/-

(-{ )-
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l. The Secretarv. Minrstry ol Pr_ru.r'r. Slrrarn Shirl<tr Uhirwiur, Rrrfi Marg, Ncu.Delhillo00l.
2. The Chairmiur. Ccrllrirl lil(.( tn(.itv Alllnrlttv. Scu,:r IJ6;rw;r1. l{ K []Lrrirm. Ncr.r

Delhi I l0O(ro.
3. Thc Charrmit!1. eenlr:ll Polhrlrorr (irrrlrol llrrirrrl, i,arivcsh Ilhirr,rirn, (.Ftf) r.rrm-

Ofiicc L'ornpk'x, liasl Al jrrrr Nagar. I)r:llrr I l(X)ii2
4. Tht. r\tlclitiottal Direr.tor (i(' cr8l ol l.irrcsls lC;, M ISIry r.rI [,.rrv;rrrr nrr'rrt

Forcsls ttnd Clilnatr. ('tuurgr'. Rr.qrrrrral ()ffitr.. (ljI,,Zl, Ist .rl](J llrr.l Fl.r.,r.
Htrrrdloom Ex1xx1 Pron:olrrll (i,,rrrrrrl. '14 ( irlhctlr;rl r\ilr(k,t' f?ratl
Ntrngtrrnbakkam, ('lrr. rr rrar-rr()OOi).1

5. Thc Principal Sccrclar.v, Errvrronlrlrrl. Sr ir.nt c irrrd 'lcchnologl, r;ovcrrrmenl
ol Arrdhra ttadcsh, Sccretanirl (Xlie(..4rh Block, (iround F'lrxtr,lloom r:o.ltf /.
Vclagapr,rdi. Amaravathi-52223tt, Arrrllrra I,r':rdr.sh.

6. The Cha:rmitn, Andhra Pradcrih Slatc Prrllulion Cot:lrol Board (APP(''Rl f) No

33 26 14 D/2. Ncar Sunrisc Hosprlal, Pushpa Hotel Cenlre, Chalamavarr
Street. Kasturiba:1rt. Vijavawada 520 00U.

7. The District Collector. SpSR Xcllor. District. Govt. of Andhra Pradesh Achart
Street, Nellore, Andhra Pradesh-s24oO I .

8. Guard hle/ Monitoring file .

9. Websrte of MoEF&CC. '/' ''\

4r\4.-.=
(Dt. S. Ketkettal

Director (IA.Il

k:
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J 1 301 202l2009{A.ll(T)
Government of lndia

Minbtry of Environment & Forests

BY SPEED POST

Paryavaran Bhamn
CGO Complex, Lodi Rod

New Delhi-1 10 003
Dated: Novembcr 04, 2009

Io/' - Y M/" Th"^al Powertech corporation (lndia) Ltd

G-103, Srinivasa Tolt €rs'
BegumPet
Hyderabad - 500 016-

Sub: 3x660 MW (Staggl: 2x660 ltW; and Stage-lt: 1x660 Mnl suryr critical Coal Based
-fi,iJ-i,i*"r-nr at vittage iainampinm' in Muthukur Mandal' in Nellore Distt 

'

in Atndhn Pradesh ' reg. Envircnme al Cleannca'

Sir,

The undersigned is direcled to tehr to your letter no TPCIUEC/2009' dat€d

r1.O8.2OOg on the subrect,"niiiJ 
'Oo'"' 

The trlinistry of Environment & Forests has

examined the aPPlication.

2. lt has becn notod that lhe proPosal is for s€iting up-of 3x660 i A' Coal Based

Suoercritical TPP in two 
"t"g""",i"p-1i"""-i 

Z'6OO uW anO Phase-ll: 1x660 MW)' Land

r-elffi;ffiioe i aoz ii"Li. 6"n"i""ito rnoi"n and imported coat will be uged in the ratio of

i;:5ii'il;i I^r,rs;; frl,, Min"n-J-C*i ii"rot has oeen obtained lmported coal will be

transported from Krishnapatn; P"n t 
"onu"yo' 

belt The- blanded coal will have about

260,6 Ash content and Sutpnur contlntt O sg%' S"a water from the Bay of Bengal will be

used for operation of the Plant w;i;;;;q';;;^t will be 334464 cum/dav stack height will

;;-;d';G;[;) tor stage-l ;;il;;ili"I;sr' Flue ror stase-ll) rotar coal required will

be 6.90 MTPA. Ash pond 
","" 

*iii ["iioiiris' Bucxinglrarn canal is at a distance of 100

m in the western side ot rn" pi"nl uo';d"ty' A creek is.located 150 m away from the

boundary of the plant in tne soiiiem irOe' Thire are no nalional parks' wildlife sanctuaries'

bio-sphere, tiger. elephant '"""tJ",'tt"'ii"g" 
sites etc.within 10 km of the plant boundary'

The proiect does not attraa tne'pt-visio"" 6i CnZ regulations 
-Permitted 

activities has been

carried out in cRz area pror," n'"Jnlluas n"ro on oi oB 2oog Total cost of th€ proiect will

be Rs 10,153 Crores.

3, The proiecl has been considered in accordance with the provision-s- ol-lhe Fll
notification issued by tne Uinist-ry-oierwironment & For*ts vide S O 1533 (E)' dated

September 14, 2006.

4. Bas€d on the information submitted by you' as al Pa'e 2 above and others' lhe

ilini.rrv-o't?-ni.nr"nt ""a 
rot""tt tt"iJuv aicords environmental cloarance to the above

proiecl under the provrslons ot Ein- noiii"ition dated september 14' 2006' subiect to the

tompliance of the tollowing conditions:

lil status of imDlemcntetlon of 100 o/o utilization of Fly Ash goneraled thall be submitted

fo ine fvfinist.v *ithin six months of oPeration of the Plant'

(^t{
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(i0

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Slack(s) of 275 m height (Bi'Flue for Stage-l and Single Flue for Stagell) shall be

providLi wilh continuous online monitoring equipments lor SOx, Nox and PM Exit

velocity of flue gaseg thall not be less than 25 m/scc' Mercury emissions from stack

shall also be monitored on periodic basis.

Possibility for installation of combined intake with neighbounng Power plants shall be

examinei and in the event of non-feasitility adequate justification shall be submitted

within a period of six months.

High Efticiency Electrostatic Precipitators (ESPS) shall be installed lo ensure that
pa-rticulate emission does not exceed 50 mg/Nm!

Adcquale dust e)daciion system such as cyclones/ bag.filters and wal€r spray

syslem in dusty areas sucll as in coal handling .nd ash handlirE points, transfer

aieas and othei vulnerable dusty areas shall be provided'

Fly ash shall be collecled in dry form and storage facility (silos) shall be provided (as

applicable). 10006 fly ash utilization shall be onsured from 4th year onwards

Unutilized'fly asn shitt bo disposed off in the ash pond in the form of slurry form'

Mercury and other heavy metals (As,Hg, Cr, Pb etc-).will be. monitored ln the bottom

ash as also in the efflu;nts emanating from the existing ash Pond' No ash shall be

dispos€d ofr in lol lying area.

Ash pond shall be lined with HDP/LDP lining Adequate safety measures shall also

be implemented to protect the ash dyke trom getting breachsd'

Closed cycle cooling system with natural draft cooling towers shall be provided The

Eftluents shall be treated as p€r the prescribed norms.

No ground waler shall be extracted tor the project work at any stage'

Hydregeological study of the area shall be r€viewed annually and results submitted

to tne [,tinist-ry and concemed agency in the State Govt ln case adverse impact on

ground water quality and quantity is observed, immediate mitigating sleps to contain

iny adverse impac't on ground water shall be undertaken'

Minimum required environmental flow suggested by the Competent Authority of the

State Govt. shall be maintained in the channel/ rivers even in lean season'

The treated efiluents conforming to the prescribed standards should be only

discharged Arrangements shall be made that effluents and stotm water do not do

not get mixed.

A sewage treatment planl shall be provided and the treated sewage shall be used for

raising greenbeluplantation.

Rainwater harvesting should be adopted. Central Groundwater Authority/ Board shall

be consulted for finalization of appropriate rainwater haNesting technology within a

period of three months from the date 'lf clearance and details shall be fumished'

Adequate safety measures shall be provided in the plant area to checuminimize

sponianeous fires in coal yard, especially during summer season Copy of these

4*
c-ti-
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measures with tull details along with location plant layout shall b€ submitted to the

ili^i.]t-,v i. *trr as to tne hegioial ollice of the Ministry

(xvi) srorase,acjrires_'11":r[,#;ffirJlfi,;,""]i*?:"?ElJj_.J::\"""r[jit-,-[,i:,i

#i"""iii'ilJf.1,'[ o?ht;;i ;;;;"J 0 5% oisaster ifi ina geme nt-itan shair be

prepared to m€el any 
"'"'i't''Jiy 

i" 
"""e 

of an accident taking place due to storage

of oil.

Ixvii) Reoular monitoring of ground water in and around the ash pond area including heavy
t^""t j!iif'1iil,Ci.n.]pul" fi;;';#J out' records.maintained and six monthrv

reoorts shall ou runi"ni'ii'inl-n;;; off* of thjs Ministrv The data so obtained

iffitj ffiffi;*J #''ih;";jin" oat' 
"o 

as to ensure that the sround water

qrliiiv i. 
^"iia,"rsety 

afeaeo due to thc proiecl'

(xviii) Shelter BGlt coNisting of 3 tiers of plantations around the plant of 100 m wk'th and

'^'"'' Io"qr"t" tree denslryltrall be developed'

/yix\ First Aid and sanitation arrangements shall bc made for the drivcrs and other

contraa wo*ers Ouring construction phase

(xx) Noise leveb emanatrng from turbines Shall be so controlled such that the noise in the

work zone shalt be timitJ i;;;;Bi ior peoPle workino in the hish noise area'

requisite Persona' p'"t'Ji''-" 
'JqJilrn"ni llke 

'earplups/iar muffs etc' shall be

orovided worters enga'g=Jo; ;6;;; such as turbine area air compressors etc

inatt oe peaooica'rv 
"*ffi"0'i"o?ainiain 

auoiomerric record and for treatment for

;;'illrin; i;:,t in6tuoing shifrins to non noisv/less noisv arcas'

(xxi) Regular monitoring of ground level concenlralion ot SOr' NOx' RSPM and Hg shall

be carried out rn the 'ffiil 
;;; 

"^a 
i"-iot maintained lf at anv stage these

levels are found t" "'";:f'[;;;"ioijl1'"rt",113-1ary 
control measures shall be'

orovided immediatery 
'ile ioLtion ol the monitorino stations and trequency oI

monitorins snail ue aeJiiiHl;;;i"ii"; withsPClB Periodic rePorts shall be

submitted to thc Regi#it#;;ii'ii"-r'a'nitttv The data shall also be put on the

website of thc comPany-

(xxii) A good action plan tor R&R (if applicable) *]!h-?::ttot for the proioct atfected

o€rsons b€ submtted and implementod as per prevale-nt R&R policy wlthin three

Irinrttifo- tn" oate of issue of this letter'

(xxiii) An amount of Rs 32'0 Crores shall be earmarkeg ?:,ont 
time capital cost for CSR

programme suusequeniti'';";'h; experyltge ?J 
Rs 6 4 crores per annum shall

be earmarked "" '*'-;l'g:;;;it'"t"- 
i6i csa 

"aivjties 
Details or the activ(ies to

b€ undenaksn snarr 
"oe "s-uu'm'tt"o t'nn'n one month along with road map for

imPlementation'

lxxiv) As part of CSR programme the company shall con-d^uct need based assessment {or

the nearby vi ages t""ti'ov Jit'^lti" '"at""t 
wilh aclion plan which can help rn

uoliftment ot poo' *ai'JI"& 
"#;;! i^;;" generatinq proiects consistent wrth the

traditional sr rs of tnl"pJop'-'" 
-utJ'O9t 

cleve-loPment of todoer farm' fruit bearrng

orchards, vocational tlli'iig; 
-;" f"-.3 pa.?I,"^:"h proqramme Companv shall

provide separate O'Jg"i t"t community' development activities and income

generating ptog'"rnt""""YiniJ *iri6" 
'-'oiition 

to vocational trainrng for individuals

irpirt"o io tarl up self employment and iobs

-u

uc
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(xxv) Provision shall be made ,or the housing of construction labour within the site with a
necessary infraslructure and facilities such a3 tuel for cooking, mobile toilets, mobite
STP, safe drinking water, medical health care, crdche etc. The housing may be in
the form of temporary struc{ures to be removed after the completion ofthe proiect.

(xxvi) The projecl proponent shall advertise in at least two local newspapers widoty
circulated in the region around the projec't, one of whidr shall be in the vemacular
language of the locality crnc€rned within sov€n days from the date of this clearance
letter, informing that the proiecl has been accorded environmenlal clearance and
copies of cloarance letter are available with the State Pollution Control
Board/Committee and may also be seen at Website of th€ Ministry of Environment
and Forests al htto://envfor.nic. in

(xxvii) A copy of the clearance lefter shall be sent by the Foponent to concemed
Panchayat, Zla Parised / Municipal Corporation, urban local Body and lhe Local
NGO, if any, from whom suggestions/representetions, if any, received while
processing the proposal. The clearance letter shall also be put on the website of the
Company by the proponent.

(xxviii) A dedicated Environment management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report di.ectly to the Head of
the Organization.

(xxix) The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. lt shall simultaneously be sent lo the Regional Office of MOEF, the
respective Zonal Oflice oI CPCB and the SPCB. Th€ criteria pollutant levels namely:
SPM, RSPM, SO2, NOx (ambient levels as well as stack emissions)shall be
displayed al a convenient location near the main gate of the company in the public
domain.

(xxx)

(xxxi)

The pOect proponent shall also submit six monthly reports on the status ol
complianoe of the stipulated EC conditions including results of monitored data (both
in hard copies as well by e- mail) to the respeclive Regional Oflice of MOEF, the
respeclive Zonal Ofiice of CPCB and the SPCB.

The environment statement for each financial year ending 31't March in Form-V as is
mandated to b€ submitted by the prc[ect proponent to the concerned Slate Pollution
Cor rol Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subs€quently, shall also be put on the website of the company along with
the status of complianc€ of EC conditions and shall also be sent to the respeclive
Regional Oflices of the Ministry by e-mail.

(xxxii) The project goponent shall submit 3ix monthly reports on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment and Forests, its Regional Office, Central Pollution Control Board and
State Pollution Control Board. The project proponent shall upload the status of
compliance of the environment of the environmental clearance condations on their
website and update the same pariodically and simullaneously send the same by e.
mail to the Regional Ofirce, Ministry of Environment and Forcsts

L^?
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(xxxiii) RcAional Ofrice of the Ministry of Environment & Forests will monitor theimplemontation of the stipulated condilions. A complete set of documents i*frOino
Environmental lmpac,t Assessment Report and Environment Management pfan afnl
wilh the additional information submitted from time to time shall Ue tonrvarOeO toini
Regional ffice for their use dudng monitoring. project proponent will up-load thi
complianco status in their website and up{ats the same from time to time lr b;;t ;i;
monthly basie. Crileria pollutants levels inctuding NOx (ftom stack a amUieni aiij
Bhall be displayed at the main gate of the power plant.

(xuiv) Separate tunds shall bc allocat€d lor implomentation of environmental protection
measures aloJp with item-wise break-up. These cost shall be included as part of the
proiect cost. The funds earmarked for the environment proteciion measures shall noi
be diverted for other purposes and year-wise expenditure should be reported to the
Ministry.

(xxxv) The poect authorities shall 
. 
inform the Regional Offica as urell as the Ministry

regarding the dat€ of financial closure and final approval of the project by th6
concerned authoriues and the dates of start of land development urork and
commissioning of plant.

(xxxvi) Full cooperation shall be 6xtended to the Scientists/Offic€rs from the Ministry /
Regional Offrce of the Ministry at Bangatore / CpCB/ SpCB who would be monitoring
the compliance of environmental slatus.

4. The Ministry of Environment and Forests res€rves th€ right to revoke the clearan@ if
conditions stipulated are nol implemented to the satisfaction of the Ministry. The Ministry
may also impose additional environmental conditions or modify the existing ones, if
ne@ssary.

5. The environmental clcarance accorded shall be valid for a p€riod of 5 years to start
operations by th€ power plant.

6.. _ Concealing factual data or submission of false/fabriceted dala and failure to comply
with any of the conditions mentioned above may result in wilhdrawal of this clearance and
attract aclion under the provisions of Environment (protedion) Acl, 1996.

_u

7 ln case of any deviation or alteration in the project proposed including coal
transportation syslem fom those submitted to this Minislry for clearance, a fresh ref6rence
slguld be made to the Minbtry to assess the adequacy of the condition(s) imposed and to
add additional environmental prdection measurB required, if any.

8. The above stipulations would be enforced among others under the Water (prevention
and Control of Pollution) Ac,/., 19?4, the Air (Prevention and Control of poltution) Act, 19g1,
the Environmenl (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Manag-ement and Handling) Rules, 1989 and its amendments, the pubtic Liability lnsurance
Act, 1991 and its amendments.

9. Any appeal ageinst this environmental ctearance shall lie with the National
Environment Appellate Authority, if prefened, within 30 days as prescribed under Section 11
of the National Environmcnt Appellate Ad, 1997.

u8



2.

3.

4.

5.

6.

€-
Youo faithtulty,

(l.ALrTtqPUR)
DIRECTOR

Copy to:

t. Th.^Sccrutary, Mhhtry of Poupr, Shram Shdfi Bhaw.n, Rtr Marg, Nely Dcthi
11(m1.
Ths Socretary (Envionmcnt), ForcaE ard Envirorungrt Departmaflt Gowmmenl of
turdhra Prad.!h.
Th. Chairman, Cenfd Electricity Authority, Seua Btrawan, R.K. puram, Nety Octhi_
1rm66.
The Chairman, AMhra Pradesh Statc Pohrion Control Board, paryavarena Bhawan,
A-3, lndustriel Estete, Sanath N.gEr, Hydcrab.d -500 01E.
Th€ Chairman, Cedral Pollution Cortml Boad, Pariv6h Bhawan, CBDrumoffrce
Complex, East Arjun Nager, Oelhi- 110032.
Th€ Chi6f Conservator ot For.3t8, Regional O'mce (SZ), Kerdriya Sadan, 4h Floor
E&F Wingr 176 Main Roed, 1 Block , Klanmaqda,-Baryalore -aoo oga.
fho Elistrid Cofl€c,tor, l,lellorc Distric't, Go\rt o{ Andhra Prade6h.
Th€ Oiruclor (E0, MOEF.
Guard fib.
Monitoring lile.

(LALIT I(APUR)
DIRECTOR

7.
E.
9.
10.

t(C
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Ito. .r-l gor2/2/2dr9-r/Lr (Tl

xrDr*ry .t r"rffi l;*:lf$ cr,!,rtc Chra3;c

-

3'd Floor' vayu Block'

lndira Paltavaran Bhawan' Jor Bagh Ro-a4
"'""' ' ^t^'-*irig'"i, N"* Delhi-11ooo3

Dated: O2'03 2O 15
To

M/s thermat
6-3- lO9O, S'n

h Corporation {tndia} Ltd

A- Block, TSR owers,
Rajbhavan , Somajiguda,
Hyderabad-

or,

2

SUD; 3166O.UF fSccgc.I: 2xA6O NW; ard Stagc-4, lx6GO tT) W, .yilCoal lasrd. lVl at Vtttage iurt - prrhrllo tn l,rlit:ra at hnda\ la
Iltll,ort Ins,,, l^ A,Idit? nlt*in bC 4s Tlrcn'E'l Potocl@h
C;orpntloa (Indla) t d.- ttg. flr,sttsloa oJ ut/drtq o1 oc,

Sir,
This has reference to your letter dated 04.09.2014 on the above subject'

2- The matter was placcd before the EAC (Thermal Power) in its 24u Meeting
held during 3Oo'& 3ln iXtoU.r, 2Ot+. ln acceptance of tl e recommendation of the
EAC and in view of the information/clarification fumished by you with ry"!e"t-!
the implementation of the above mentioned power project, the validity of thc EC

issued by this Ministry's letter of even no. aat"a bq.rf.ZOog is extended for a

period of oao ycrr t.e.- tltl 03.11'2015 to start the production operations by the
power plant.

3. Further, under Para no.4 of the said EC dated 04'11'2009' after the

condition no. (:oorvi), the following conditions shall be added:

>oxvii) Hamessing solar power within the -premises .of the Plant- Particularliy. at
' available fooftop"' shall be carried out and status of implementation

including actual generation of solat power shall be submitted along with

half-YearlY monitoring rePort'

,oo<viii) A long term study of radio activity and heaw- metals conteots on coal to be

used shall be carried out tirough a rePlted institute and results thercof

aurayoa every two year and -t"P-"*:d d91rg witl monitoring r€po{:'
it 

"rt"ft". 
mectranism for an in-built continuous monitoring for radio

""tiriay -a hearry metals in coal and fly ash (including bottom ash) shdl

be Put in Place'

,oocixl Fugitive emissions shall be controlled to prevent impact on agricultural or

non-agriculturd land'

xl) Space for FGD shall be provided for future installation as may be requircd'

Tel No.O4O- 00/23310350 Faxi O4O-2337 0360

Page t of3
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a.)

xli) No ground water shall be extracted for use 
-in "P"t:tl:l 

of the power plant

even in lean season. No *i-t"i uoai"" includins natullf drainage system in

the area shall be ai"t,,#J a'L to activitieJassociated with tlle setting

uP/oPeration of the Power Plant'

xlii) Fly ash shall not be used for agricultural pY.tP""";^I-1--it" void lilling will

be undertaken "" - 
optioi tli t"t' "titii"tio" 

without adequate lining of

mine with suitatle mediis'"t' tt'"t no leachate shall take place at any

ooint of time. rn case, tnJo-ption of mine void. filling is to be adopted' prior

5#ffi ffi;r;;';#[;;tics or the -9: *"? sha]l tre undertaken

from an institute of 
""p'i"-""a "aequate 

clay lininq:l'"X bt ascertained by

the state Pollution controigoard 
'and 

implementation done in close co-

"iai"ti." *tft tie State Pollution Control Board'

xliiil Green belt shall also be developed around the Ash Pond over and above the

-- O*"" Belt around the plant boundary

xlivl A common GtGo! Erdowrracnt h'td shall be created and the interest*'' 
:#J;i ;i;i 

"h"x 
t used for the dwelopment and management of

green cover of the area

xlv) For proper and periodic monitoring of CSR activities' a CSR committee or a'- ' s""ii itudit co'rnrnittee or a sui[abb credible extemal agency shall be

"pp"irriJ. 
CSn aaivities shall also be evaluated by an independent

.ii"-J .g"n"y. Ttris evaluation shdl be both concurrent and final'

xlvil An Environmental Cell comprising of at least o-n9 etert in environmental-- -' 
scienceT engineering, ecologl, occupationat tr9-attn -an! social science, shall
be creaild ptete.aUty at the projnct site itself and shall be headed by an
of,icer of appropriate superiority and qualifrcation. It shall be ensured that
tJ:e Head of the Cell shall directly r€Port to the Head of the Plant who
would be accountable for implemerrtation of environmental regulations and
social impact improvement/mitigation measures.

xlviilThe project proponent shall formulate a well laid Corporate Environment
Policy and identify and designate responsible offrcers at all levels of its
hierarchy for ensuring adherence to the policy and compliance with the
conditions stipulated in this clearance lefter and other applicable
environmental laws and regulations.

4. All other conditions mentioned in this Ministry's letter of even no. dated
04.1 1.2009 shall remain the same.

5 ?his issues with the approval of the Competent Authority.

Yours faithfully,

(Dr. M. Ramesh)

copy to: Scientist 'D'

1. The Secretary, Ministry of power, Shram Shakti Bhawan, RaIi Marg, NewDelhi 110001.
z. Tlte Secretary, (Environment|, Forests and Environment DepartmentGovemment of Andhra pradesh.

Page 2 of3
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3' The chairman, ccntral Elcctricity Authority, scnra Bhasan, RK' Ptrratn'

Ncw Delhi- t 10066.4. t," Chairrnm, roaU". p"a",h state Fbllution m@l**rlTt"u""'

' il:ffi*ilu:T$ffitrexhTffifffi'Tffi;, cBD'

.. ft?-mT.ff '"B"'i[mi \ffi;T&ffifi .*,"J il:Effi ffiFore.ts and Cti-"t" chorsc, i'; e Z? nooo, HEPC:
Garden Road. Nunqmbatdram. Chcnnai- 600034.

7. Ttre District 6uecior. Nellore diLstrict, Govt. of Andhra Eadesn'
8' Guardfire' 

e"*"k
'*'Y;Ho",iRt

Page 3 of3
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ffr,.r.aY.^.,,"- - €-9

I{o. J-13o 12l2/2m9-IA.I lTl
Goveranent of India

Milistry of Envircnmeat, Forests and Clinate Chaage

3'a Floor, VaYu Block'
Indira Paryavaran Bhawan, Jor Bagh Roarl,

Aliganj, New Delhi- 1 10003

Dated: 09.10.2019

OFFICE ORDER,

Page I of 3
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\-

Sub: 2x66O Mlfrl (Stage-I) Super Crttlca I Coal Ba.sed Tpp ot Vlllage
r-rrtnamPurolm & I{aloidttU tn llutfut}3111. Mandgj, tn SPSR JYeltore Illstt,
ln Andhra Pradesh bg M/s Thcmlurt pottrlftech i;otporatton (Iadte Ltd,-
reg. Transfer of EC

_ - . - _,]]t_" _ undersigned is directed to refer the online application No.
IA/AP/TIfE/ 10458/2(XD submitted by M/s Sembcorp Energr 

-India 
Ltd. for

transferring the Environmental Clearanci dated 4. 1 1.2006.

2. The Environmental Clearance for establishing 3x660 MW Thermal power
Project in Nellore District near Krishnapatnam port has beea issued to M/s Thermal
Powbrtech Corporation (lndia) Ltd. vide Ministry,s letter dated 4.l1.2OOg and valid
!I 5-ry9. ltill 3.il.2014). The EC validity was extended for anot}ler V.r, ttiU3.11.2015) vide Ministry's letter dated 2.3.2015. As the EC was valid on the date of
EIA Amendment Notification Q9.4.2OtSl which changed the validity of EC from S to
7 years, the validity ofthis EC has also become seven years (til 3. iI.2016).
3. It has been noted that the frrst two units (2x660 MW) were commissioned and
in operation since March, 2015 and September, 2015, respectively. Since tlr;-th;;
unit is in the design stage and proposed to be implemented in fut .e, M/. Th";;powertech Corporation (India)^Ltd. vide online application aated, ZT .t6.ZOt6 .;;ii;;
for extension of validity of EC^for further period of 05 years. The EAC Gh;;;-i;;;;in its meeting held on 2O.l.2OlZ, recomrnended for extension of r"fiiitf 

"i 
g6-fo."l

period of two years (tiU 3.11.2018) subject to submission of certfied 
".,,"-r;"1^-=ryport from Regional 

-O_ffrce 3nq-gelails of_coal tinkage from Ms/ MCi *o';;;;;purchase Agreement (PPA). The Ministry vide letter dated 6.3.2017 
"";;;.,;J;;M/s Thermal Powertech Corporation (tndia) Ltd. to submit the aaaitio"Jiifo;;;

sought by the EAC. However, M/s Thermal powertech Corporation (l"di;i;;. ;;;not responded to the Ministry,s letter even after 6 months. A.'th;;ftj;;;
information was pending for -:r"- trr, 06 months, the proposal *u" a._n"i"-a-tioi
the pendency with the approval of Competent Authority.

4. In the present application, M/s Sembcorp Energr India Limited vide theirontine application sought transfer of EC to their n"... lt i" -""il"".a i"i'ii,lcompany name has been changed from M/s Thermal powertech C";;;;;;'il;;;
Ltd. ro M/s Sembcorp Energr India Limited and this does "",.ff.., "rry 

lgil".ilobligations o[ the company and gompany rcmains to be same ."tity fo. ""ff i..iJ"Jpurposes with same rights, privileges and liabilities as before.
5. The pattem of Sh1:loltg of. the company asser berween M/s Thermai. powenech Corporation (lndial Ltd. and M/s Sembcorp Energ, India f,,h. f..- 

.ill
,,.'^ date of EC till date.

,
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l\cr.rils

L'r'issrrr-rl
t'llrrtrrt sh rtlrtrklirrS
I\.ll t.rl l

(r. Tlrt' Nt'gisttr
lillillJ!(rr.lti(rlr] Rul
l\\\'(.r t!.dr \'or-p(rr
-i.ucd l0.l.l0l S.

1. The Secretan'.
1I0001.

i. lne L h alrTnsn
Deihi- i I 0066.

3. The Chairn:an.
Cilce Cc::. plc,.

",, of slritrtrParent Company:
r\l ,r s (irrr';rtri [.)rrcrgv
\.r'rrlrr rr.s I\.t. l,l rl.

, Subrldlery
Compsny: ttl/ s
Tlrr'rrnirl ltlsr.rl t r:lr
('orl)()r',llion (lndia)
I r( l.

to0,',,
(r.17",,

Iroldirrg
Parent Companv:
M /* Scmbcoio
tJ rilir ies prc Lrd.
Subsldtary
Compaay: M/*
St.rnlrt:orp lirrcrgl,
ln<li:r [.imitcrl

l)illc

,

.1. I l.-t00Q
ll..r..lolo Nit

93.73".i,

lr ()l th(. ('orrrpirrrit,s hirs issut cl llrr: ccrtificatc uncler Companiescs. l0t.l tirr r.h.rngirrg rlrt, nanrc o[ tht. 
"nrnpuni f;;;M;" Thermalittion hrdil Lirnirt'd to Nt/s Sembcorp E;;;s, i;;j;';lmiterl vidc

.rrmm(.n(-ed irnd esrilblished 
-till date. ttre validiiv oi EC has not been extendedt elrrnd - \.c.rrrs (be\.rmd 3. 1 l.2O lbl. .h. Ea- ;;f.;7lame change is appticable onlv:.': n\'(. r.lrrirs 1Js6o0 IrI\\,) rvhich are.u...",f\iuna.i oi..utior.

S. ihc. \linisn. has 
. examinecl the application. In view of the:r:trrr.*i(rn clarification furnisrrea U.Ii.or.;; 

"";"".;e para I I of EIA Notificarion.:(rrro. the .uinistry heretg rran-;re; ,h;H;;;mcntar clerrrance dated.4.1I_.2OO9 and tts vdlidity ertension lette. aaii'seubcorpE";;;d;;d.subjecttothefouowrag2al;13r"il""{:ffi;:{,tr"

:. The Enrironmenta.l Clearance is r.alid onl1. for 2s660 MW (Stage_l).'j. Rerised emission standard.s {plvt: S0 mg/Nm.r: SO:: 200 mg/Nm:; NOr: 300mg \ms: ftercun.: O 
_O-1 

_gllv*rl 
"1g 

GL- 
"n."ii," rvater consumpdon as perJre \linisu1.,s notilicadon dated 07.I2.20i S.-- Z8.O.:O f e and subsequentamendments notified from time to time s-hlt-t bl complied rvith.9. .\li other conditions 

1end91ed in this Ministn,s EC letter dated 4.I1.2009an<i talidiq. extension letter dared z-s.zt ri"i"ii'r'.'rl"i., 
""_", as applicable.

This issues *ith the approval of the Competent Authorift.

,/ ^\
/ .',t*)
(pi1i '- il

(Dr. S. Ilertetta)
Director, IA.I

M/s Scabcorp Eaergr ludia Ltd.
_iornerll. Thermal pos,enech Corporation India LrdlA anarnpuram ,/ \elaruru Village 

- ----" "'e'q L(q'

\lurhukur \Ianda.l. SPSR NeIo;-S2.1344.

Copl'to:-

\linistn. oi Pou cr. Shrirm Shakri llhirs.;rrr, Ra.li \{arg. Neu. Delhi

Cenrrid Elt ctriuirr. .\rrL lrorirr S(\\',I l'llri.l\\.In. R.!,,. Pr.tram. Nerr

I'entr:l I'o:llI..rr: C.r:r:.ol Ilrxrril. ])irr:r csh llilr*lur. CBD-cunr_
l--..s'. -il'r:.'t \il:l.i!. )(r'::_- I , r_'l,t-)

3.'
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-#-TffiT,#L:*$t{H*"dpl#F#fiffi;1ffi

' ffiffi"9;m"enr:erm.tlmr*ri*xrc:v' r[E unalrman, Andhra Pradesh State pollution Cootrol Board, D.No. 33-26_

"$.(,ft "*fl "1;;m#:'rlffi?'nili,;':r;;#,charamvaristreet,, . r ne Lhstrict Collector. SpsR Nellore Di$trict, Govt. of Andhra pradesh, Achari
^ :trcet-, Nellore, Andhra hadesh_S240ol.E. cuard file/ Monitorinc File.e. websiteofMoEF&ccl 

Sr$rrr1
'''4\\D | -

Dlrcctor, IiL I

Page 3 of 3
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A r.r.."ra t^.no. - P- , b 1422
7,24450f2tz2ltA_l

F.. I{o. L-l1Ol 1 loz lzO2L-tA-r lTl
Government of India

MintBtry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhavan,
2"d Floor, Vayu Wing,

Aliganj, .Ior Bag Road,
New Dclhi I lO O03

Dated: O46 Auga3t,2022

Sub.: Show Cause Notice under Sectlon 5 ofthe Environment (Protectlonl Act'
1986- to M/s Srt Damodaram SanJeevaiah Thermal Power Plant operated by
Andhra Pradesh Power Development Corporation Ltd. on account of non-
compliances of etrvironmental condltlons.

Whcrc:rs, thc Ministry accordcd Environmcntal Clcarancc for Srl Damodaram
Sanjeevaiah Thermal Power Plant vidc letter no. J-13Oll/2O|2OO7'
lA on 17.O7.2OO7 k>r scttin,{ up 1600 MW thormal powcr plant nc:tr
Krishnapatnam, District Ncllorc, Andhra l)radcsh and the amcndmcnts werc grantcd
vidr: lr:rr.r:r no. J-13O11/2Ol2OO7-lA.ll (Tl dated 10.()6.2013, J-L3Ol2l25l2OL2'
rA.Ir (Tl dated o2.o7.2o15, J- 13011/2O l2OO7-tA.rl (Tl pt. dated O3.O9,2O19, J-
lSOlL l2S |?OL2-IA.II (T) dated 27.O2.2O2O, subjcct to implcmcntation of thc
various conditions and environmental salequards contained thcrein.

Whcrcas, OA No. 105 ot 2O2l was lilcd befrrrc the Hon'ble NGT (SZ), Chcnnat
on thc ground that thc dischargc o[ toxic t:fflucnts, chcmicals, dumping o[ tonncs of
[1y ash and dumping o[ wastc into Chinna Cheruvu & Pedda Cheruu: agricultural
lands has causcd watcr contamination and air pollutk)n in thc residcntial localitics
and no stcps wcrc takcn for green belt dcvclopment. It has also been alleged that
cnvironmcntal impact asscssmcnt study, in ordcr to assess thc prcscnt
cnvironmcntal conditions and likely impact ol thc thermal power plants on air, land,
watcr, wirs not conductcd propcrly. Furthcr, thc applicant has raiscd cnvironmcnt?rl
conccrns with rcgard to loss of marinc ecology, lack of deliniLc plan to dispose o[ thc
utilizcd ash in thc ash pond and non-implcmcnlal ion of cnvironmcnt managcmcnt
plan to mitigatc the impacts duc to cstablishmcnt of pou,er plant.

Whcrcas, thc llon'blc National (ireen l'ribunal (N(iT) Southcrn Bench, Chcnnai
vidc ordcr datcd 16.09.202 I (copy cncloscd) had constitutcd .loint Committec in O.A.
of lO5 of 2O2l ol N(iT (SZ). The members of thc Committee as per para 12 of thc
said ordcr arc as follows:

l. Thc District Collcctor, Ncllorc District;
2. Sr. Officer, MoEF&CC, (iol, Integrated Regional Otfice, Vijayawada;
3. Sr. Officcr from Ccntral Pollution Control Board, Rcgional Officc, Chennai;
4. Sr. Olficer/ Scicntist lrom Acharya N.G. Ranga Agricultural University

(AN(iRAU), Andhra Pradcsh;
5. Scnior Officer from Andhra Pradesh Pollution Control Board (APPCB) as

dcputcd by its Chairman

Whcrcas, thc Joint Committcc conrluctcd thc sitc visit and lilcd its rcport
bcfore thc Hon'ble Tribunal on 22.03.2022. As per the findings of the .,oint
C()mmittcc Rcport (copy cndoscd) il is obscrvr:d that you havc committcd substantiill
non-compliances of the cnvironmental <:()nditions of the EC. The major non-
c<lm plianccs obscrvcd arc: |1

-{,ll(r.,," Gn{d.
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ll.
iii.

lv

vi.
vii.

vllt

a

c

Thc unit is using I OOo/o Indian coal with ash contcnt of about 3O Zo and
Sulphur content of about O.3yo
non-utilization of lOOo/o fly ash & bottom ash,
inadequate measures taken for controlling fugitive emissions from coal storage
yard and Ash pond,
poor operation, maintenance & calibration of CAAeM stations and on line
monitoring system installed to monitor thc effluent & emissions: As pcr rhc
conditions of CTO the unit is required to operate 4 CAAeM stations to monitor
Ambient Air Qualitv, out 4 stations two siations werc found not working and
two stations found parlially working,
Inadcquate grecn devclopment around the plant,
O.nline monitoring system installed found not in operation since one year,
Thc accumulation of TDS duc to using sca watcr for merking ash slurry till
March, 2O21. lnspite of using swcct water for making ash sluiry accumuiatcd
TDS contributing to ash pond sccpagc watcr, and
Discharging untreated ef0uent through storm drain which is passing insidc
thc premiscs. Dischargc of seepage watcr was obscrvcd into thc storir watr:r
drain. From the storm water drain it is joining the nearby canal which is being
uscd for aqua culture farming.

Whcreas, after considering the findings of thc.Joint Committee Rcport, thc
matter was examined in the Ministry and non-compliances of following conditions of
cnvironmental clcarance were obscrvcd:

The lndian washcd coal and importcd coal shall bc blended in the ratio of 7O%
and 3O%. The blended coal to be used as fuel shall have sulphur content not
cxcceding O.620/o and ash content not exceeding 2a3Vo. (Coniition no. iii, page
no. 2 of the EC dated 17.07.2007 granted to M/s. Sri Damodaram Sanieeiaiin
TLLe rmal Po we r Statio n )
Fly Ash shall bc collected in Silos in dry form and bottom ash in hvdro bins
and its IOO% utilization shall bc cnsurcd from thc day of commissioning ol thc
plant. [n emergency, the unutilized fly ash/ bottom aih shall be disposed of at
thc proposed ash disposal sitc through HCSD systcm./Cb ndition nb. xii, page
no. 2 of the DC dated 17.O7.2OO7 granted to M/s. Sri Damodaram Sanjeeuaiin
I'h.ermal Power Stztion)
Utilization of lOO% Fly Ash generated shall be made from 4rh year o[ operation.
Status of implemcntation shall be rcportcd to the Regional Officl <lf thc
Ministry from time to time. (General Condition no. k, page io. 6 of the EC dated
02.07.2015 granted to M/ s. Sri Damodoram SaijeZuaiah Thermal pouter
Station)
For controlling fugitivc dust, regular sprinkling of watcr in thc coal handling
area and other vulnerable areas of the plant shall be ensured. (Condition ni-.xvii, page no.3 of the EC dated I7.O7.,OO7 granted. to M/s. Si Damodaram
Sanjeeuaiah'lhermal Power Station)
High Efficiency Elcctrostatic precipitators (ESps) shall bc installcd to ensurcthat particulate cmission does not exceed 5O mg/ Nm3- Adequate du stcxtraction systcm such as cycloncs/bag liltcrs and watcr spray systcm industy areas such as in coal handling and ash handling points, trans-fer areasand othcr vuln-erablc dusty arcas shall bc providcd. fplctlrc tondition no. xt,
lage no. 3 of the DC dated O2.OZ.2O1S granted. to Mfs. Sri Damodaram
Sanjeeuaiah'l'hermal power Station)
Fugitive emission of fly ash (dry or wet) shall be controlled such that noagricultu.ral or non -agricultural land is atfccted. Damage to any land shall bcmitigated and suitable compensation shall be provided in consuitation with thclocal panchayat. (Speciftc CondiLion no. ,rr, page no. 4 of the EC rlater)

x.d.,^
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02.07.2015 granted to M/ s. Si Damodaram Sanjeeuoiah Thermttl Pouter
Station)

g. Regular monitoring of thc air quality shall bc carricd out in and around thc
power plant and records shall be maintained. The location of monitoring
stations and frcqucncy of monitoring shall be decidcd in consultation with
SPCB. (Condltion no. xui, page no. 3 of the DC dated 17.07.2007 granted to
M/ s. Si Damodaram Sanjeeuaiah'l'h.ermal Pouter Slation)

h. A greenbelt of lOOm width shall be developed all arou nd the plant boundary
and ash dyke covering an area of at least 170 ha. (Conlition no. xu, page no. 3
of the EC dated 17.07.2OO7 granted to M/ s. Si Damodaram Sanieeuaiah
'lhe rmal Po u.t er Sta tio n )

i. Oreen Belt consisting of three tiers of plantations of native species around
plant and at lcast 50 m width shall bc reLiscd. Whcrevcr 5O m width is not
feasible a 20 m width shall be raiscd and adequate justihcation shall bc
submittcd to thc Ministry. Trcc dcnsity shall not bc lcss than 25OO pcr ha with
survival rate not lcss than 80 o/o. ($tecLJic Condition no. xxxiii, page no. 5 of the
EC dated 02.07.2015 granted to M/s. Si Damodaram Sanieeuaiah 'l'hermal
Power Station)

j. Grccn bclt shall also bc dcvclopcd around thc Ash Pond ovcr and abovc thc
Grcen belt around the plant boundary. $pectfrc Condition no. xxxiu, page n.o. 5
of the EC ddted 02.07.2O15 granted to M/ s. Sri Damodaram Sanjeeuui<th
Thermal Power Station)

k. At lcast 5O m width of grccnbelt to bc devcloped around the periphery of
existing ash pond of IOO acres and diversion bund of 30 acres. (Additional
Condition no. iii, page no. 2 of tle EC amend.menl dated 27.02.2O20 granted to

M/ s. Si Damodarom Sanjeeuaiah Thermat Pouter Station)
L A bi-flue stack of 275 m height with cxit velocity of not less than 29.2 m/s

shall be provided with continuous online monitoring system. (Condition no. u,

page no. 2 of the EC doted 17.07.2007 granted to M/s. Si Damodaram
Sanjee uaiah Thermol Power Station)

m. A stack of 275 m height shall bc providcd with continuous onlinc monitoring
equipmcnt for SOx, NOx and PMs and PMlO. Exit velocity of flue gases shall
not bc lcss Lhan 22 m / scc. Mcrcttry cmissions from stack shall also bc
monitored on pcriodic basis. /Specfrc Condition no. x, po{le no. 3 of the Do
dated 02.07.2015 granted to M/s. Sri Damndaram Sanjeeuaiah 1hermal Pouer
Station)

n. Dcsalination plant shall be installed for mceting the sweet water rcquircmcnt
of the project. (Condition no. uiii" page no.2 of the DC dated 17.O7.2OO7 granted.
to M/ s. Si Damodarum Sanjeeuaiah'thermal Pouer Station)

o. Treated effluents conforming to the prescrib€d standards shall be re-circulated
and reused with in the plant. No effluents shall be discharged outside thc
plant boundary except during monsoon season. lrCondition no. x, page no.2 of
the DC dated 17.O7.2O07 granted to M/ s. Si Damodaram Sanjeeuaiah Thermal
Power Station)

p. Wastcwatcr gcncratcd from thc plant shall bc trcatcd bcforc dischargc tom
comply limits prescribcd by the SPCB/CPCB. (Specifc Condilion no. xx, paqe
no. 3 of lhe EC dated O2.07.2O15 granted to M/ s. Si Damodqram Sanjeeuoiah
Thermal Pou.ter Sktlion)

q. No watcr bodics including natural drainagc system in thc arca shall bc
disturbcd duc to activitics associatcd with thc sctting up / opcration of thc
power plant. (SpeciJic Corulilion no. xuiii, poge no. 3 of the EC dated O2.07.2O15
granted to M/ s. Sri Damod.aram Sanjeeuatah I'Lennal Power Station)

r. Thc treated effluents conforming to the prcscribed standards only shall bc rc-
circulatcd and rcuscd within thc planL. Arrangcmcnts shall bc madc that
efflucnts and storm watcr do not get mixcd. (Gen11l Condition no. ii, poge no.

-(-rx+'
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t##,ii_:K!rr!3,.or.rors 
sranted to M/s. sri Damodaram sanjeeuaiah

Now, therefore. in e161siss- 6f powers vested under Section 5 of Environment(Protection) Act, I9g6. vou.arc trcr"Uy a ir.ct" j- i.rlno* causc within lS days oIreceipr of this norice as io u,hy_this uiii"i.r"i.]rr ,rii,"r.. action against you underthc provision of Environmcnt (protcction) A,",:';;il;. rhe a-forcmcnrioncd violationof EIA Notification, 20O6. ln your response, clarification w.r.t the said violation mayalso bc clearly stared. It may also- u. '""t"a'tiiili"io 
-"pon*" is rcceivcd within 15days, appropriate orders as may u. a."..a fii *iti'L p""""a and issued under rlrecrrcumstances of the casc wirhout any f",th"a;;;;;.:;" you. Also, this show causc iswithout prejudice to any other r"g"r uJti._ *ii";";;; tar{en againsr you.

This issues with the approval of the Competent Authority.
To,

Copy to:-

l. The
Hvd
500

2. The

The Dircctor,
Sri Damodaram Sanjeevaiah Thermal power plant,
!l/s e.P. power DevJlopmcnt Company Ltci. 

- -*",
2no Floor, Vidyut Soudha
Hydcrabad - SOO O82, Andhra pradcsh A brr"

Singh)lYoge
Sclentlrt .E'

Tclcfax: Ol l-20819364
Email Id: yo dra78t, nlc.rn

Deputy Di rector General of Forests (C), Integrarcd Regional Officcerabad,3 'd Floor, Room No. 3O9 Aranya Bhawan, Opp. RBI SafiabadO04, Distnct Hyderabad (Telangana).District Collector Nellore
Email Id: nlrfir.taD. sov.in

SPSR Nellore (Dt.), phone No. Oa6l _ 2324324.
3. Chairm an of Central pollution Control Board parivesh Bha t ArjunNagar, Delhi - l lO 032

lYo Par Shghl
Sclcntlrt .E

r1
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F. No. L- I 1O11 IOZ | 202l-rA.r lTl
Governmeut of Indla

Mintstry of Envlronment, Forest and Clirnate Change
(Impact A.ssessment Division)

Indira Paryavaran Bhawan,
2"a Floor, Vayu Wing,

Aliganj, Jor Bag Road,
Ncw Dclhi - I lO OO3

Dated; O4th Alu,gu,st, 2O22

Sub: Show Cause lYotlce under Sectlon 5 of the Ervlrorrment (Protectionl Act,
1986 - to Super Critical CoaI based Thermal Poser Plant oPereted
by M/s Sembcorp Energy India Ltd.' Project-l on account of non-
eompllances of environmentel conditions.

Whcrcas, thc Ministry accorded Environmcntal Clcarancc for Sembcorp
Energy India Ltd., ProJect-l vidc lettcr no. J-13O12/O2|2OO9'
IA.U(TI on O4.LL.2OO9 for sctting up 3x660 MW thcrmal power at Villagc
Painampuram, District Ncllorc, Andhra Pradcsh and the amcndments werc grantcd
vidc lcttcr no. J-13O12/O2l2OO9-lA.l (Tl deted O2.O3'2O15, J-L3OL2|O2|2OO9-
IA.I (Tf dated 09.1O.2O19, subject to implemcntation of the various conditions and
cnvironmcntal safcguard s contained therein.

Whcrc:as, OA No. 105 ot 2021 was filcd bcforc the Hon'blc NGT (SZ), Chcnnat
on thc ground that thc dischargc of toxic cffluents, chcmicals, dumping of tonncs of
flv ash and dumping ol warstc intt> Chinni,r Chcruvu &' Pcdda Chcruvu agricultural
lands has causcd walcr contamination and air polluti<ln in thc rcsidcntial localitics
and no stcps wcrc t:rkcn for grecn bclt dcvclopmcnt. It has also bcen allcgcd that.
cnvironmcntal impact assessmcnt study, in order to assess thc prcscnt
cnvironmcntal conditions and likely impact of thc thcrmal power plants on air, land,
water, was not conductcd propcrly. Furthcr, thc applicant has raiscd cnvironmcnt?rl
conccrns with rcgard to loss of marinc ecolo15r, lack of dcfinitc plan to disposc o[ thc
utilizcd ash in the ash pond arnd non-implcmcntation of cnvironmcnt matnagcmcn t

plan to mitigatc the impacts duc to establishmcnt of powcr plant.

Whcrcas, the Hon'blc National Green Tribunal (NGT) Southern Bcnch, Chcnnar
vidc order dated 16.O9.2O21 lcopy enclosed) had constituted Joint Committee in O.A.
of lO5 of 2ol21 of N(lT {SZ). Thc membcrs of thc Committec as pcr para 12 of tht:
said ordcr arc as follows:

l. Thc District Collcctor, Ncllore Districu
2. Sr. Officer, MoEF&CC, (iol, Integratcd Rcgional Office, Vijayawada;
3. Sr. Officer from Ccntral Pollution Control Board, Rcgional Officc, Chennai;
4. Sr. Ofliccr/ Scicntist lrom Acharyzr N.(i. Ranga Agricultural Univcrsity

(ANCRAU), Andhra Pradcsh;
5. Scnior Officcr from Andhra Pradcsh Pollution Control Board (APPCB) as

deputed by its Chairman

Whereas, the.Joint Committec conducted the site visit and filed its report
bcforc thc Hon'blc Tribunal on 22.03.2022. As per the findings of thc .loint
Committcc Rcport whcrcas, thc Joint Committcc conductcd thc sitc visit and filcd its
roporr bcf()rc the Honblc Tribunal on 22.0:1.21\2. As pcr thc findings of thc ,loint

A^X"
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lll.

Non-installation of closed
storage yard.

Committee. Report (copy enclosed) it is observed that you have committed substantial
ffi;,?*'.X3:i"""Ji. 

t};, environmental conditions or the EC' i;;-;;;;;. -

shcd, wind barricr/wind breaking wall in coal

Whereas, after consid.ering the findings of the Joint Committee Report, thematter was cxamined in rhc MinisIry ,.,d nor,]*_pliances of following conditions ofcnvironmental clearance were observed:

a. Adequate dust extraction system such as cyclones/ bag filters and water spraysystcm in dusty arcas such as in coal liandling 
"r? ,"r, 

"rrr"i 
riig p.,r,_,rransfer areas and othcl T.lne3lle dusty areas shall Ue proriaea.-1sirrcr1"c'orutition no. u, pase no. 2 t:fthe DC dated 6<.-t t.zboc g;";;.;;;';r7;.dilor"*Energy tndia Ltd.).

b. Shelter Belt consisting of3 tiers of plantations around the plant of lOOm u,idthand adcquate trce d.ensity shall bcl proviaca. leoecr/ic condilion no. xuiii, pogeno. 3 of th.e DC dated O4.l t.2OO9 granted to M)s Sembarp Energy tnd.ia Ltd.).

c. Adequate. safety measures shail . be provided in the plant area tochcck/minimizc sponrancous fires in coal yard, especiall5r j;;;g ;;;_..season..l.Specif c andition_ no. xu, page no. 2 of ttre ec "aaiei--ic.11...zoos
granted to M/ s Sembcorp EnergA Iniialtd..).

d. Fugitive cmissions "l{l.g. cortrolled to prcvcnt impact on agricultural or non_agricultural land. (Additional conditfutn i. *r*o, page no. I of the aCamend.ment dated o2.o3.2o15 granted to u/s iemiioir-iLr* ,"oi""t"ril.)l
c. Fly ash shall bc co.llccted in dry form and srorage tacility (silos) shalt bcprovided (as applicabte). Wouo f1y ,"h util*tio., 

"i.rr U" J"Jr..j,rio,i o,nyear onwards. UnurilDed ash shait bc disposcd of in the ."n p""J_.;;" i.._of slurry form. (Speafic condition 
"" ,,, ;;;;-;o. 2 of tle EC d.ared o4.11.2ooggranted to M/ s Sembcorp Energy naia Lia.).

f. Ash pond shall be lined with HDp/LDp lining. Adcquate safety mcasurcs shallalso be implemented lo prorect the ,"f, ay-f.3'i.nrn getting breache a. iipZ"rf,"condition no. uii, pa.se-n9. 2 of the Ec'dat;d. 6;1';.;A;;-;;;ii;o,i!"w,Sembcorp Energg lndia Ltd.)

Now, therefore, in exercise of powers vested under Section 5 of Environment(Protcction) Act, I9g6. vou.are hcrcby dircctr:d- i rlnoo, cause within l5 davs otreceipr of rhis notice ai io why this rr,liii"i.r"i.rJr n"ni rut 
" 

action againsr you undcrthc provision of Environmcnt (protcction) n.t, f Sg6'i". the aforemcntioned violationof EIA Notillcation, 2006. In your response, clarification w.r.t the said violation mayalso be clearly stated. It may also U" "ot"a'tf,"i ii-i.i"r."por=. is received within 15

-4'rI''' ) Con*J" "

i:Xs:o"tte 
measures taken for controlling fugitive emissions from coal sroragc

Non -utiliz-ation of lOOo/o fly ash & bottom ash.

S-t2gnation of water near to ash pond and storm wate
or ti" 

"".p.gl ;;;; f.-oi, it. ast puna is getrins t"r-*"l.dtdt 
confirms joining
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days, appropriatc ordcrs as may be dccmcd fit will bc passcd and issucd undcr thc
circumstances of the case without any further notice to you. Also, this show cause is
without prejudicc to any other lcgal action which may bc taken against you.

This issucs with t"he approval of the Competent Authority.

To,
M/s Thermal Powcrtcch Corporation (lndia) Ltd.
6-3- 1090, sth Floor,
A - Block, TSR Towcrs,
Rajbhavan Road, Somajiguda,
Hydcrabad - 5OO O82, Andhra Pradesh

CoDv to:-

Email ID: nh{rr ao gov.rn
3. Thc Chairman, Ccntral Pollution Control Board, parivcsh Bha

Nagar, Delhi - 110 032.

L The Deputy Director General of Forests (C), Integrated Regional Oflice
Hyderabad, 3rd Floor, Room No. 309, Aranya Bhawan, Opp. RBI, Safiabad _
.500 004, District Hyderabad (Telangana)

2. Thc District Collcctor Nellore, SPSR Ncllore (Dt.), phonc No. Og6l _ 2324374.

lYogen dra Pal Stnghl
Sclentigt .E,

Telefax: Oll-2O819364
Email Id: voqendraT&ri nic. in

East Arju n

A r

,bfr-{.'

n
(Yoge a PaI Singhl

Sclentist 'E'
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